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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No.271 of 2022

K SRINIVASULU & ORS ...Applicants
Versus
STATE OF ANDHRA PRADESH
and others ...Respondent
INDEX
Sl.No. Date Description of the Document Page No.—‘
1. 03-10-2022 |7 TH Respondent Counter 1-9

2y 08-12-2010 | Annexure 1 Quarry lease vide Progs. No.
36968/R5-1/2010, Dt. 08-12-2010 to| 10-12
this respondent M/s Rathna Mineral
Enterprises granted by the Director of Mires
and Geology,

3/ |17-01-2011 | Annexure 2 ADM&G, Palamaner issued 13-24
work commenceraent order vide Lr. No.
3045/Q/2010, Dt. 17-01-2011

44 30-06-2011 | Annexure 3 Mining Plan & Scheme
Approvals from the consent mine 25-26
department
5. 24-01-2011 | Annexure 4 Adjacent land permission
27-40
letter

64 25-10-2013 | Annexure 5 EC Order No.
SEIAA/AP/CTR-180/2013 4828, Dt. 25- | 41-44
10-2013

7~ 23.01.2014 Annexure 6 CFO vide order CTR-
655/APPCB/ZO-KNL/CFO/2014-838,DL. 45-33
23.01.2014

8/ | 24.01.2015 |Annexure 7 CFO Auto rencwal vide
Order No. CTR-655 /APPCB/Z0-
KNL/CFO/2014-1249, Dt. 24.01.2015
9/ 12.09.2017 | Annexure 8 CFO Auto renewal vide
Order No. CTR-655/APPCB/Z0- 59
KNL/CF0/2017, Dt. 12.09.2017

54-58

10" | 28-03-2016 | Annexure 9 Deputy Directorate general of |

mines safety Chennai licence No.

60-69
SZ/CNR/TN/Granite/106(2)(b)/ Perm-
22/2016/774 Chennai 600040, Dt. 28-
03-2016
117 | 23-11-2020 | Annexure 10 LIN No. 1.3584.45413 2071

from the Ministry of Labour and

For RATHNAMINERAL ENTERPRISES
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Employment (ShramSuvidha Portal)

Mine Code No. 302 644

12/ | 02.05.2022 | Annexure 11 Mine Manager
Authorised Letter No.

302644 /SZ/Chennai
Region/Perm/2022/238419 Dt.
02.05.2022

72-74

13,/ | 27-08-2022 | Annexure 12 showcase notice from A.P
Pollution Control Board Notice No C - 75-76
lO?O;’APPCB_X’RO—TF’T/QOQQ—l569
dated 27-08-2022

14}{ 09-00-2022 | Annexure 13 compliance letter from
this respondent to APPCB dated
09-09-2022

15, 9-09-2022 | Annexure 14 Observations made by

77-79

Joint inspection committee on 80-113
22.06.2022 Compliance

documents

It is certified that all the documents contained in the above annexure are

true copies.

Date: 03-.10.2022

For RATHNA MINERAL ENTERPRISES
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No.271 of 2022

K SRINIVASULU & ORS ...Applicants

Versus

STATE OF ANDHRA PRADESH

and  others ...Respondent

COUNTER FILED BY THE 7 THRESPONDENT PROJECT
PROPONENT

I, M.Manjunatha son of C MALLIKARJUNAPPA aged about 60 years,
Partner M/s RATHNA MINERAL ENTERPRISES in Sy No’s .132,133,134,135
of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra

Pradesh- 517426 .do hereby solemnly and sincerely affirm and make oath and

state as follows:

1. T am the 7TH Bespondent herein and as such, I am well acquainted with the

facts of the case,

1o

. This respondent denies cach averment made in the affidavit filed in
support of the application as false and incorrect except those that is

specifically admitted herein in this counter affidavit,

(03]

. It is submitted that the Director of Mines and Geology, Hyderabad
granted black granite quarry lease vide Progs. No. 36968/R5-1/2010,
Dt. 08-12-2010 to this respondent M/s Rathna Mineral Enterprises in
Sy No's .132,133,134,135 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District Andhra Pradesh- 517426. For period of 20
years under Rule 12(5)(h) Subject to satisfaction of terms and conditions
of Andhra Pradesh Minor Mineral Concession Rules 1966 and Granite
Conservation and Development Rules 1999 and subsequent Government

order and executive instructions issued thereupon from time to time

For RATHNA MINERAL ENTERPRISES
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subject to the condition that the grantee shall submit Approved Mining
Plan on or before 31.03.2011. ( ANNEXURE-1)

. It is submitted that this respondent is executed quarry lease deed duly paying
requisite, ADR - ADVANCE DEAD RENT ,LA - LAND ASSESSMEMT , CLA -
CESS AND LAND ASSESSMENT Security Deposit, Income Tax along with necessary
documents attended before the ADM&G, Palamaner. The ADM&G, Palamaner issued
work commencement order vide Lr. No. 3045/Q/2010, Dt. 17-01-2011 and the lease will
be inforce upto  16-01-2031. ( ANNEXURE-2) It is further submitted that this
respondent getting Mining Plan & Scheme Approvals( ANNEXURE-3 ) from

the consent mine department details as follows;-

1 30.06.2011 | The Zonal Joint Director of Mines and Geology, Kadapa through
Lr. No. 7459/MP-PLMR/2010, Dt. 30.06.2011.

2 30.06.2016 | The Dy Director of Mines and Geology, Kadapa through Lr. No.
7459 /MP-PLMR/2010, Dt. 30.06.2016.

3 08.11.2019 | The Dy Director of Mines and Geology, Kadapa through Lr. No.
2874 /MS-PLNR/2019, Dt. 08.11.2019.

4 | 01.06.2021 | The Dy Director of Mines and Geology, Chittoor through Lr. No.
1323/MS/BG/PLNR/2020, Dt. 01.06.2021.

It is submitted that as per the Geography of the mine lease area there is
no availability of plain land for dumping of over burden. In this
connection, we have applied 2 applications dated 24.01-2011
&15.09.2014 for the Extent of 1.00 Hects and 4.934 Hects in Sy No.
89/ 1of Kotamakanapalli Village, Gudupalli Mandal, Chittoor district, AP
Adjacent to existing to our quarry lease. In this connection, we obtained
NOC from revenue department and the same ADMG Palamaner

submitted proposals to the DMG Vijayawada for Grant Lease. ( ANNEXURE-4)

. It is submitted that the SEIAA, Andhra Pradesh, Hyderabad vide Order
No. SEIAA/AP/CTR-180/2013 4828, Dt. 25-10-2013 issued
Environmental Clearance (EC) in favour of M. Manjunatha, Ptr: M/s
Rathna Mineral Enterprises in Sy No’s 132,133,134,135 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra
Pradesh- 517426 . It is submitted that the above EC is valid for a period

of 20 years OR the expiry date of mine lease period issued by the
For RATHNA MINERAL ENTERPRISES
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v

Government of A.P., whichever is earlier. It was reported that the life of
the mine is 180 years. ( ANNEXURE-5)

. It is submitted that this respondent M/s Rathna Mineral Enterprises
obtained consent order for operation the Mine lease area Black Granite
Mine at Sy No’s .132,133,134,135 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District Andhra Pradesh- 517426 .vide order CTR-
655/APPCB/ZO-KNL/CF0/2014-838,Dt. 23.01.2014 issucd Consent for Operation
(CFO) valid upto 31.12.2014 issued by the APPCB Joint chiefl Environmental
Engineer Zonal office Kurnool (Annexure-6 )

. It is submitted that this respondent M/s Rathna Mineral Enterprises
Obtained auto Renewal of consent and authorization order for operation
the Mine lease area Black Granite Mine at Sy No'’s .132,133,134,135 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra
Pradesh- 517426 .vide Order No. CTR-655/APPCB/Z0-KNL/CFO/2014-
1249, Dt. 24.01.2015 issued Consent for Operation (CFO) valid upto
31.12.2017. ( ANNEXURE-7)

. It is further submitted that this respondent currently M/s Rathna
Mineral Enterprises Obtained auto Renewal of consent and
authorization order for operation the Mine lease area Black Granite Mine
at Sy No's 132,133,134,135 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District Andhra Pradesh- 517426 . vide Order No.
CTR-655/APPCB/Z0O-KNL/CFO/2017, Dt. 12.09.2017 issued Consent
for Operation (CFO) valid upto 31.12.2022. ( ANNEXURE-8)

. It is submitted that the Directorate General of Mines Safety Chennai
vide licence No. SZ/CNR/TN/Granite/106(2)(b)/Perm-22/2016/774
Chennai 600040, Dt. 28-03-2016 accorded Heavy Earth Moving
Machinery  Permission wunder Regulation 106(2)(b) of the
METALLIFEROUS MINES REGULATIONS rules 1961. ( ANNEXURE-9 )
. It is further submitted that we have Applied and obtained LIN No. 1-

3584-4541-2 dated 23-11-2020 from the Ministry of Labour and

For RATHNA MINERAL ENTERPRISES
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6

Employment (ShramSuvidha Portal] Mine Code No. 302 644(
ANNEXURE-10) It is also submitted that we have received letter from
Directorate General of Mines Safety  Chennai Mine  Manager
Authorised permission Letter No. 302644/SZ/Chennai
Region/Perm/2022/238419 Dt. 02.05.2022 in favour of this
respondent name M/s Rathna Mineral Enterprises. ( ANNEXURE-11)

10. It is submitted that we have prepare the plan and sections it is
submitted on 30-09-2022 which are updated as per MMR1961.

11. It is also submitted that as per the advice and instructions of
Director of Mines Safety Chennai. The benches are formed, slopped and
reduced the height of the benches, the sides are dressed and loose
boulders are cleared along the sides. We also constructed safety wall
around the sidewalls

12. It is submitted that due to non-availability of center near our mine
we could not take up the task. However, we undertake that soon after
re-opening of mine we will educate and encourage workers working in
mine to take up the Initial/Refresher vocational training.

COMPLIANCE OF MINES SAFETY NORMS:

a. We are using chemical crack powder and Wire saw cutting machine
normally we are not using any blasting material. We have executed an
agreement with M/s SRI SAI EARTH MOVERS, KUPPAM having
Explosive License No. E/HQ/AP/22/776(E81175) for the safety of
labour when required
b. We have also obtained Authorization to work as manager for Sri E.R.
Parthasarathy vide. No,

302644 /SZ/Chennai/Region /Perm /2022 /238419, Dt. 02.05.2022 from

the DGMS, Chennai.

c. The quarrying operation were carried under the supervision of

Sri E.R. Parthasarathy, who is holding Manager's Second Class

Certificate of Competency issued under the Mines Act, 1952,

For RATHNA MINERAL ENTERPRISES
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d. We have also obtained HEMM Permission from the DGMS,
Chennai vide No.SZ/CNR/TN/Granite/106(2)(b)/Perm-22/2016/774,

Chennai-600040, Dt, 28.03.2016

e. We are regularly conducting initial and periodical Medical Checkups
for the workers working in our quarry as per norms of Mines Rules,
1955.

f. We are also awardees for Inspiration Prize from the Tamilnadu Mines
Safety Association, Chennai Zone-Kuppam issued by the DGMS,
Chennai.

It is submitted that we are not using any blasting materials for
braking granite blocks, and we are using chemical crack powder and
Wire-saw cutting Machine.It is submitted that we are operating
systamticly, no incidents, and some local people working in our quarry.
The entire cultivation lands has been landed to the miners the

remaining are the houses in the villages as follows;-

Sl No. Villages Distance of the Quarry Lease
area
1 Kondadsamudram 5.0 Km
2 O.N.Kothur 2.0 Km
2 Kotamakanapalli, 1.0 Km
4 Chinnakotamakanpalli 3.0 Km
5 ChinnaAgraharam 3.5 Km
6 TalliAgraharam 3.0 Km
i Srinivasapuram 5.0 Km
8 Krishnarajapuram 6.0 Km
15. It is submitted that the Assistant Director of Mines and Geology,

Palamaner reported that the applied area has been inspected on
28.10.2010 it is situated at an aerial distance of 500-600 Mtrs in ENE
direction from Kotamakanapalli, 1.5 Kms in SE direction f{rom
Onnapanayanikothuru Village and 3.25 Kms in SE direction from
Vepanapalli village, Krishnagiri District. The applied area is falling in

survey of India Toposheet no. 57L/2/Cl. The area comprises of a

For RATHNA MINERAL ENTERPRISES
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dolerite dyke raised to a height of 100 Mtrs with a width of 40 to 60 Mtrs
trending EW occurring as intruded body into the Grey Granite hillock.
The dolerite dyke consists boulders of 0.5 to 1.0 Mtrs dia. The dyke
occurring on the hill portions the eastern part of the applied area, where
as western part of the applied area is at foot hills of the applied area.
The dolerite dyke is light black background. The dolerite dyke miner
logically comprises of Felspar, Olivine, biotite, Muscovie, Quartz,
Hornblend & other mafic minerals. The occurring granite rock is Black
Granite. It is useful for cutting and polishing industry as decorative
stone and may have export value. Locally the mineral is called as
“REGAL BLACK GRANITE

16. It is submitted that we have received showcause notice from A.P

Pollution Control Board Notice No C -1070/APPCB/RO-TPT /2022~

1569 dated 27-08-2022 on certain consent conditions violations in

connection with this Original Application No. 271/2022 filed by A.

Srinivasulu and other residents of Kondasamudram village.
(Annexure-12)
17. It is submitted that the conditions wise compliance letter

from this respondent to APPCB dated 09-09-2022 on the
observations made during the visit of Joint inspection committee
inspection committee held on 23-06-2022 as follows;- |

ANNEXURE-13

S. Observations made by Joint Compliance
No inspection committee on
22.06.2022

1. | Buffer zone of 7.5 meters all around | We are maintaining buffer
the mine lease area for green belt | zone 7.5 meters towards all
development is not being maintained. | directions as per norms.
The Project Authorities are conducting | Photographs enclosed.
mining operations even in buffer zone.

2. | Project Authorities were not provided | We are taking up CSR
details/records regarding the CSR |activities at surrounding
activities and year wise expenditure |villages every year. List
incurred for each financial year. enclosed.

3. | Avenue plantation (tall plants) of at|We have developed greenbelt
least 1.5 m height for 1 km length of | an either side of the roads
the approach road on either side of the | with local species.
road has not developed.

4. | No water sprinklers and mobile water | We are

engaged tractor

For RATHNAMINERAL ENTERPRISES
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sprinkling tankers are available at the

mounted water sprinklers for

protection measures are not available,

mine lease area. dust suppression. Photos
enclosed

5. | Monitoring reports of Ambient Air|As per the instructions, we
Quality (AAQ), Ground water level and | have engaged 31 party
quality, Noise levels, are not available. | analysis agency namely M/s.

Star Analytical Services The
analysis report pertaining to
August month are herewith
enclosed.

6. | Permission from Competent Authority | We consume very less water
for withdrawing of ground water from | that too from mine pit area.
bore wells is not available. No additional drawing of

groundwater.

7. | Garland drains and Siltation ponds|We have provided Garland
are not available. drains and Siltation ponds.

The water so collected is
being used for spraying on
roads and for wet drilling
operations, greenbelt
development etc. Photos
enclosed.

8. | Measures for ground water recharge | We consume very less water
are not being taken. that too from mine pit area.

No additional drawing of
groundwater.

9. | Over Burden is being dumped | As per the geography of
out of the mine lease area.|the mine lease area there
Approval regarding dumping of |is no availability of plain
OB out of the mine lease area is [land for dumping of
not available. overburden. In this

connection we  have
applied for additional
land located adjacent to
the mining area for
dumping of over burden
and in this connection
we have obtained NOC
from revenue
Department. ADMG
Palamaner submitted
proposals to the DMG
Vijayawada.

10{ Retaining wall at the end of OB dump | Provided retaining wall
of appropriate size is not available.

11 Details/records regarding the | Medical services are provided
Occupational Health Surveillance of|to the workers as and when
workers are not available, necessary.

121 Details/records regarding constitution | Sri K. Krishna Murthy, is a
of separate Environmental | graduate with total
Management Cell are not available. experience of 20years in

mining operations looking
after the Environmental
Management Cell-94403
97349

13/ Details/records  regarding funds | Details enclosed.
earmarked for environmental

For RATHNAMINERAL ENTERPRISES
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10
14] Project  Authorities ~ are not
submitting six rnontl_'lly
compliance reports along with

monitored data to competent

We have submitted half
yearly compliance
reports along with the
monitoring data for the

authorities on regular basis. 1st  half of 2022.
Acknowledgement
received is here with
enclosed.

15/ Project  Authorities are ot Submitted. Copy
submitting Environmental | enclosed.

Statement in  Form-V  to|All documents are

competent authorities on regular
basis.

enclosed as ( ANNEXURE-
14)

18.

19.

20.

It is submitted that the joint committee report in PAGE NO. 20

PARA NO. 4.10 has also interacted with the people near M/s. Rathna

Mineral Enterprises and during enquiry, there is no specific complaints

were received from the public.

]t is submitted that this respondent is complying with all the

observations of the joint committee. This respondent is not guilty of any

acts causing or contribution to pollution. This respondent has all the

necessary consent and permissions to operate the unit. It is submitted

that the above OA has been filed with false and incorrect facts as against

this respondent. There is no cause of action against this respondent.

It is submitted that this respondent craves leave of this

Hon’ble Tribunal to raise additional counter in the course of

proceedings, if required.

In the above circumstances, it is humbly prayed that this

Hon’ble Tribunal may be pleased to EXEMPT to this respondent in

O.A. No. 271 of 2022 and pass such further or other orders, as this

For RATHNA MINERAL ENTERPRISES
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Hon'ble Tribunal may deem fit and proper in the facts and

circumstances of the case and thus render justice.

Solemnly affirmed at chittoor

BEFORE ME
on this the 3¢ day of october, 2022
and signed his name in my presence. Advocate
VERIFICATION

I, M.Manjunatha son of C MALLIKARJUNAPPA ; ty respondent herein,
do hereby verify that what are all stated in the above mentioned paragraphs
based on records and information are true to the best of my knowledge and

belief.

Verified on the 314 day of October 2022 at Chittoor

/(7\AT NAH" "mrt ENTERPRISES

Partners
DEPONENT
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GOVERNMENT OF ANDHRA PRADESH
PROCUEDINGS OF DIRECTOR OF MINES AND GEOLOGY:IIYDERABAD
(PRESENT: SRI B.R.V. SUSIHEEL KUMAR, B.E. MINING:DIRECTOR)FAC)

Procecdingy No. 36968/RS-1/2010, Dated: 8.12.2010.

Quurry Leasc application for Black Granite over an
extent of 4.810 Heclures in Sy.No. 132, 133, 134 & 135 of
Kotumakanapulli Village, Gudupalli Mandal, Chittoor District infavour of
Sri M.Manjunatha partner: M/s. Rathna Mineral Enterpriscs — Granted =

Orders — Issved - Regarding.

Sube- Mines und quarrics —

Refi- 1, Q.L application dated 16.08.2010 from Sri M-Manjunatha Partner M/s.

Ratna Mineral Enterpriscs.
2. ADM&G, Palamancru Tile.No. 3045/Q/2010, dated 2.1 1.2010.
3, ZJDM&G,. Kadapa File.No. 3045/Q/2010, dated 4.11.2010.

* ¥ 3

Through the reference 1* cited, Sri M.Manjunatha Partner: M/s. Ratna Mineral
Enterprises has applied for grant of Quarry Lease for Black Granile over an extent of
4.810Hectares, in SyNo. 132, 133, 134 & 135 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District for a period of 20 years with relevant documents. The said
quarry lease application was received by the Assistant Director of Mines and Geology,

Palamaneru on 16.8.2010.

cited the Assistant Director of Mines and Geology,
d area has been inspected on 28.10.20101it is situated
ENE direction from Kotamalamapalli, 1.5 Kms in
SE direction from Onnapanayanikothuru Village and 3.25 Kms in SE direction from
Vepanapalli Village, Krishnagiri District. The applied area is falling in Survey of India
Toposhcet No.57L/2/C1. The area comprises of a dolerite dyke raised to a height of 100
mis with a width of 40 to 60 Mts trending EW occurring as intruded body into the Grey
Granite hillock. The dolerite dyke consists boulders of 0.5 to 1.0 Mts dia. The dyke
occurring on the hill portions the eastern part of the applied arca, where as western part of
the applied area is at foot hills of the applied area. The dolerite dyke is light black back
ground. The dolerite dyke miner logically comprises of Felspar, Olivine, biotite,
Muscovie, Quarlz, Homblend & other mafic minerals. The occurring granite rock is
Black Granite. It is useful for cutting and polishing industry as decorative stone and may
have export value. Locally the mineral is called as “Regal Black Granite”.

Through the reference 2™

Palamaneru reported that the applie
a1 an acrial distance of 500-600 Mts in

Further the Assistant Director of Mines and Geology, Palamaneru has Teported
that his office Surveyor has surveyed the arca on 28.10.2010 in presence of the applicant.
After survey the area has comes o an extent of 4.810 hectares in S.No. 132, 133,134 &
135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District. The surveyed area
is ncither overlapping with any leased area and there are no pricr applications pending

over the area.

10
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In view of the above circumsiances 2 quarry lease for Black Gramiie over an
extent of 4.810 heciares in Sy.No. 132, 133, 134 & 135 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District is hereby granted in favour of Sri M.Manjunatha
partner: M/s. Ratna Mineral Enterprises for a period of 20 years under rule 12(5)Xa)(i) of
Andhra Pradesh Minor Mineral Concession Rules 1966. Subject 10 satislaction of terms
and conditions of Andhrs Pradesh Minor Mincral Concession Rules 1966 and Granite
Conservation and Development Rules 1999 and subsequent Government order and
exccutive instructions issued thereupon from time to time subject 10 the condition that the
grantee shall submit Approved Mining Plan on or before 31.03.2011. If the grantce
failed to adhere 10 the time schedule, the Assistant Director of Mines and Geology,
Palamaner shall submit proposals for cancellation of the quarry lease. The grantee shall
execute the lease deed within sixty days from the date of this order in accordance with
rule 12(5)e) of Andhra Pradesh Minor Mineral Concession Rules, 1966,

1. The grantee shall pay the following amounts before execution of the lease deed:-

(i).  Dead Rent i Rs:55,000/- per hectare per annum.
(). Land Assessment i As per the rates fixed by
the Revenue Department,

(ii).  Cess on Land Assessment: Al the raite of Rs: 0.37 paise
per rupee on Land Assessment.
(iv).  Security Deposit : A sum equivalent to one year dead rent,
(v).  Cessonland hold area: Rs: 25/- per Cbm, as per the
A.P. Mineral Bearing
Lands (Infracture) cess Act and Rules, 2005.

2. The grantee shall execute the lease deed in Form “G" within (60) days from
the date of grant as per Rule 12(5)(c) of APMMC Rules, 1966.

3. The grantee shall pay Seigniorage Fee in advance as detailed below and
dispatch the granite under a valid dispaich permit and transit form issucd by
Assistant Director of Mines and Geology concerned.

Super Gang Saw | Mini Gang Saw [ Below270Cm.X | Below 75 Cm Size, |
above 300 CM X | above 270 Cm X 150 150 Cru. size ‘

180 CM Size CM. & less than 300
CM X 180 CM Size
Rs: 2475/ Rs:2000/-- Rs:1925/- Rs:825/-
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The grantee shall pay the demd rent, Land Asn‘lcssmcnl and Cess on Land
. . M i B .

Assessment one month in advanee, i.e., before | Much of every year during

the subsistence of the lense period regularly whether formally demanded and

called for or not,

The grantee shall pay Scigniorage foe & Cess on MBL as per the rates
prescribed from time to time under Schedule-1 in ndvuncc'fm quantity
intended to the dispatched and then only dispalch the m_atcrml under the
dispatch permit and transit forms obtained from the Assl: Director concerned.
The grantee shall furnish details of dispatches immediately soon afu:r_thc
dispatches of material as per Rules 12(5)(h)(iii) of APMMC Rules, 1966.

The grantee should pay Seigniorage fee or dead rent which ever is higher
on the mineral dispatched or consumed form the land at the rates specified
under Schedule — 1 and 11 as the case may be in accordance with Rules
10(1) of APMMC Rules, 1966.

The Govt. may, during the currency of the lease, vary the rate of Dead
Rent and Scigniorage fee and the grantee is liable to bear pay and
discharge all existing and future rates, taxes, assessments, etc., what 50
ever imposed or charged as per orders of the Government.

The grantee should submit scheme of Prospecting in the 1* year and

Mining Plan within two years from the date of exccution of the Quarry Lease

deed failing which the lease will be cancelled without giving any opportunity.

He should submit an under taking to that effect to the Asst. Director of
Mines and Geology, Chittoor before exceuting the lease deed.

Note: The grant is liable for cancellation should it be found that it was grossly

inequitable or was made under a mistake of fact or owing to mis-
representation or fraud or in excess of authority,

Sd/- B.R.V.SUSHEEL KUMAR,

Encl: Appendix. DIRECTOR OF MINES AND GEOLOGY (FAC)

To

//ATTESTED//

or DIRECTOR OF MINES AND GEOLOGY

P,Sri’M.Manjunatha,
Partiner of M/s. Rathna Mineral Enterprises,

H.no,46/

1&4, Gundlasagaram Road,

Gudupalli Mandal,

Kuppam
Chittoor

—517425.
District Andhra Pradesh, Chitioor District. (BYRPAD)

Copy to the Zonal Joint Director of Mines and Geology, Kadapa

Copy to the Assistant Director of M
3045/Q12010.

Copy to stock file.

Fm.7.8.12.2010.

ines and Geology, Palamaner along with File No.

12
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. QL.WL.O: 10711.36 GOVERNMENT OF ANDHRA PRADESH
' § DEPARTMENT OF MINES AND GEOLOGY
Proceedings of the Asst. Director of Mines and Geology, Palamaner.
( Present Sri T.Rajasekhar, M.se., Asst. Director of Mines & Geology, Palamaner.)

L
Dt: 17-01-2011,

Proc.No.3045/0/2010,

Sub - Mines and Quarries — Quarry Lease for Black Grahite over an extent of 4.810
Hectin S.No: 132, 133, 134 & 135 of Kotamakanapalli (V), Gudupalli (M), Chittoor
- Dist. fora period of 20 years - Granted in favour of M/s Rathna Mineral Enterprises,
Ptr: Sri M. Manjunatha - Lease deed executed and work orders — Issued.

Ref:- 1) Proc.No: 36968/R5-1/2010, Dt : 08-01-2011 of the Director of Mines & Geology,
Hyderabad received by this office on 14.12.10,
2) This office Lr.N0.3045/Q/2010, Dt : 16-12-2010.’
3)Lr.Dt:17-01-2011 from the Grantee,
* %%
ORDERS :
The Director of Mines & Geology, Hyderabad vide reference 1" cited has granted a
Quarry Lease for Black Granite over an extent of 4.810 hect in S.No: 132, 133, 134 & 135 of
Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist. for a period of 20 years in favour of M/s
Rathna Mineral Enterprises, Ptr: Sri M. Manjunatha and instructed this office for taking necessary action
in the matter. Accordingly this office vide reference 2* cited has requested the grantee to submit the
required documents for the execution of Quarry lease deed within the stipulated period. Further the
grantee vide reference 3" cited has submitted all the required documents and requested this office to
execute the Quarry Lease deed.
- In the light of the circumstances stated above, the lease deed is executed in favour of
M/s Rathna Mineral Enterprises, Ptr: Sri M. Manjunatha on 17.01.2011 and hereby permitted to commence
the quarrying operations for Black Granite over an extent 0of 4.810 hect in S.No: 132,133,134 &

135 of Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist. for a period of 20 years w.e.f. 17-01-
2011 to 16-01-2031. Subject to the satisfaction of A. P.M.M.C. Rules, 1966 and subject to the satisfaction

of conditions laid down in the grant orders of the Director of Mines & Geology, Hyderabad (11020)
appendix enclosed to the lease deed. Subject to the satisfaction of Government Orders issued from time
to time. s

The lessee should maintain all the records and accounts in the forms prescribed by the
Government. The lessee should submit necessary returns to the Director of Mines and Geology, Hyderabad
and the Dy. Director of Mines & Geology, Kadapa the Asst. Director of Mines and Geology, Palamaner
for each and every quarter as per Rules. The lease deed is executed subject to the condition that

the security deposit should renew by the lessee till the expiry of the lease-pesjod.

I

Asst. Director of Hines and Geology,
PALAMANER.

TO

M/s Rathna Mineral Enterprises.,

Ptr: Sri M. Manjunatha,

D.No. 46/1 & 4, Gundlasagaram Road,
Gudupalli (M), Kuppam - 517 425,Chittoor (Dt),

Andhra Pradesh State.

Copv along with lease deed submitted to :

* The Director of Mines and Geology, Hyderabad for favour of information.

* The Zonal Joint Director of Mines & Geology, Kadapa zone, Kadapa for favour of information.

* The Dy. Director of Mines & Geology, Kadapa for favour of information.

Copy to : The Tahsildar, Gudupalli (M), Chittoor - Dist. for information.

Copy to:The Chief Inspector, Mines Safety, Dhanbad along with skctch for
information.
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FORM-G
[See Rule 8]
Form of lease (minor minerals) to private persons

ASGISTANT DIRECTOR O
MINES AND GEOLOfGY,
This indenture made the 17" day January of 2011 between the Governor afrAntihacn

Pradesh (hereinafter called the “Lessor” which expression shall where the YUTISARBIST.

admits, lncludc his successors in office and assigns) of the one part, and Sri M.
Mnnjunntha, S/o M. Mallikarjunappa, Ptr: M!s Rathna Mineral Enterprises, D.No. 46/

1& 46/4, Gundlasagaram Road, Kuppam - 517 425, Chittoor (Dt), Andhra Pradesh State
( hereinafter called the “Lessee” which expression shall, where the context so admits,
include his heirs, executors, administrators, representatives and assigns) of the other
part. ;

![Whereas the grantee has accorded permission for transfer of
quarry lease by the Government of Andhra Pradesh on application in ?[Sealed Tender-
cum-Public Auction] of the lands in the Chittoor District for the purpose of quarrying
for Black Grauite and has deposited with the Assistant Director of Mines and Geology
of Palamaner the sum of Z. 2,65,000/- vide N.S.C. bearing Nos. 96EE 325656 to
96EE 325681 (26Nos each ¥.10,000/-) & 43DD 383123 (%.5000/-), Dt. 17.01.2011
paid at Hcﬁd Post Office, Palamaner, Cl_]_i't"tﬁor District as security for the due and
faithful performance by the lessee of the covenants and conditions on the part of the '
lessee hereinafter contained : )

And whereas the Government of Andhra Pradesh acting for and on behalf of the
lands and premises hereinafter described and demised for the term and at the
3[knocked.down amount] dead rent and seigniorage fee, and subject also to the
covenants,conditions and condltlons hereinafter contained now this mdenture
witnesses as follows :-

The ‘lessor hereby demises to-the lessee all those sevéral pieces or plcccs of
land sm.lated over an extent of 4.810 Hect.,'in Survey Numbers. 132, 133, 134 & 135
in the v:llage of Kotamakanapa]h in the sub-reglstratlun dlstnct of Gudupalh and
registration district of Chittoor in Andhra; Pradesh being more pamcuiarl}' descnbed
in the schedule hereunder written and dclmeated in the map or plan hereunto annexed
and therein coloured.

2. These are included in the said dermse and for the purposes thereof followmg
liberties :- :

(1)To get from the said demised pieces of land.

l

(2)For the purpose aforesaid to use any water in or under the said demised pieces of
land and to divert the same and to make or construct any water courses or ponds
- 30 howeyer that nothing shall be done in the exercise of this ‘authority which shall

I 7k, e
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lessors in
) ¢ tenants or the
interfere with the rights of any adjoining owners of o

respect of such water.

i the
{ ecegsary for getting
(3)Generally to do all things which shall be cffn\’ﬂllﬂﬂ; or :t e senavIsg, A0
Black Granite and materinl hereby authorized to be & o
disposing thercof as aforesald.

s demise :-
3. These are excepled and reserved to the lessor out of thi

! i ly authorised
(1) All earth minerals and other substances not herein efors RBFEssy
1o be got from the demised pieces of land by the lessee,

(2) Liberty for the lessor or other persons authorised by him to :efr:}:ezm;n‘:o;:;
get, carry away and dispose of the expected minerals and other substa elelind
such purposes to have the right of ingress, egress and regress ove1: tl-\e sai "
pieces of land and to make erect and use all pits, machinery, buildings, roads "
other necessary works and conveniences provided that the rights hereby reserved sha
be exercised, in such a way as to cause as little obstruction as possible to the les-see
in the use and enjoyment of its rights hereunder _r-.md that reas_onable compensation
for damagés caused by any such obstruction shall be paid to the lessee the amo'unt
thereof in case of difference to be settled by arbitration as hereinafter provided.

4. The said demised pieces of land shall be held by the lessee for the unexpired portion

of lease period from the 17" day of January, 2011 to the 16® day of Jannal"y, 2031
_determinable as hereinafter provided.

5. The lessee hereby agrees to pay during the said term the following '[X X X] dead
rent and seigniorage fee whichever is higher and also all cesses which may,

igh from
time to time, be imposed by the Governmént :-

- 1 -I
(1) T:tlw yearly '[X X X] dead rent of . 2.65,000/-
pieces of land. . i, i .
(2) A seigniorage fee for 1) Super Gang Saw above 300
is Rs. 2,475/-, 2) Mini Gang Saw above 270 Cm

300 Cm X 180 Cm Size is Rs. 2,000/-, 3).Below 270 Cm X 150 Cpy Size
15:Rs. 1,925/- and 4) for Below 75 Cm Size is Rs. 825/. in respect of the
said demised pieces of land. . P

3

in respect of the saigd demised

Cm X 180 Cm Size
X 150 Cm & Less than

6. The lessor may, during the currency of the lease, vary the rate of 2[X X X] c.lead rent
and the seigniorage 3[X X X). '

T
~ ivrreaiiie

/ “7(/&-?7_2 S b N .
LESSEE -

N .3

Asst. Director of\Wlines & Geology,

P
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e 7.1t is hereby agreed and declared that in regard to the said 3[knock down amount]
. dead rent and seigniorage fee the following conditions shall be observed by the
lessee.
(i) The said dead rent of ¥.2,65.000/- shall be paid without any deduction on the
Last working day of February in cvery year in advance.

(ii) The said seigniorage fee of 1) Super Gang Saw above 300 Cm X 180 Cm
Size is Rs. 2,475/- 2) Mini Gang Saw above 270 Cm X 150 Cm & Less
than 300 Cm X 180 Cm Size is Rs. 2,000/-, 3) Below 270 Cm X 150 Cm
Size is Rs. 1,925/~ and 4) for Below 75 Cm Size is Rs. 825/- shau be paid
8. The lessee hereby covenants with the lessor as follows ;
(1) To pay the }knock down amount] dead rent and seigniorage fee on the days and
in manner aforesaid.

(2) To bear, pay and discharge all existing aqd future rates, taxes, assessments, duties,
impositlions, outgoings and burdens w_l'latsoever imposed. or charged upon the
demised pieces of land or the produce thereof or the bid amount, dead rent and
‘_scigninrage fee hereby reserved or upon the owner or occupier in respect thereof
or payable by either in respect thereof except such charges or_i:ﬁpositions as the
lessee is or may hereinafter be by laﬁ“éx;ﬁiﬁted"ffoni. = R "

4[(2A) Should any rent seignorage fee or other sums due to the State

Government under the terms and conditions of these presents be not paid by the lessee/ -

lessees within the prescribed time, the same may be recovered together with simple
interest dué there on at the rate of twenty four per cent per annum on a cerﬁﬁcage of
such officer as may be specified by the State Government by general or special order
in the same manner as on arrear of land revenue.] ¢

(3)Before Higging or opening any part of the said demised pieces of land for Black
" _Granite carefully to remove the surface soil to a depth of at'léast —meters and

"lay aside and store the same in some convenient part of the said demised pieces
of land until the land from which it has been removed is again restored to a state

fit for cultivation as hereinafter provide’fi‘.‘

(4)To effectually fence l_}ff the said demised pieces of land from the adjo‘mihg lands

and to keep the fences in good repair and conditions. i

(5) Not to assign, underlet or part with th'e_. possession of the demised land or any
part thereof without the written consent of the lessor first obtained. [A quarry
lease granted by sealed tender-cum-public auction for sand-is not open for transfer.)

(6)After working out any party of the said demised pieces of land forthwith to level
the same a‘?.d replace the surface soil thereof and slope the edges, where necessary,
so as to afford convenient connection with the adjoining land. "

LESSEE 7
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;ﬂ;
istant Director
: 1 as the Assistan
(7)'Uhat the lesseo shall keep correct accounts, in su‘fh EOIL time, require and direct
of Mines and Geology concerned shall, t‘rom‘tllm 4 mineral patied by fhe
showing the quantities and other particulars of the

- red in carryin
losseo from the said lands and nlso the number of pcr-':ﬂﬂst:nl:lpll‘;}:i‘:n; wh; si
on the sald quorrying operations therein and shall, I‘ro’n*i e g
directed by the Assistant Director of Mines nnlecolob)r e rnm i Rl
mointain completed and correct plans of all quarries and wor sf e G
and shall allow any officer thereunto, authorised by the lessor "d A
and at any time, to examine such accounts and any such f‘l‘"‘s an ts . ;-zgarding
required, supply and furnish to the lessor all such information a.nd re ui- e e
all or any of the matters aforesaid as the lessor shall, from time to Hime,

and direct.

: ; i in the lease is
($)That if in the course of quarrying any mineral not specified in

discovered the lessee or registered holder shall at once report such discovery 10
the Assistant Director of Mines and Geology concerned who shall obtain orders
of the Government regarding the working of the same.

(9) That the lessor’s agents, servants and workmen shall be at liberty at all reasonable
times during the said term, to inspect and examine the works carried on by the
Jessee under the liberties herein before granted and the lessee shall and will, from
time to time, and at all times during the said term hereby granted conform to
observe all orders and regulations which the lessor or his authorised agent as the
result of such inspection: may from time-to time.see {it to impose to keep the
lands in'good and substantial repair, order and condition or in the interest of public
health and safety.

(10) The ‘lessee shall without delay send to the Assistant Director of Mines and
Gco!ogi.r a report of any accident involving the death or injury to any person which
may occur in or about the quarry and shall observe all rules for the time beirg in
force regulating the working of quarries.

(11) Thnt_ the lessee shall not without thé express sanction in writing c:f1 the said
Assistant Director of Mines and Geology cut down. or injure any timber or trees
on the said lands but he may clear away brushwood or undergrowth which i.ntcrferes
with any operations authorised by these presents on paymép.t of due Comp-ensation
for cutting or injuring trees growth in thi;:'l said lands to the d;fepanmeuts concerned.

(12) That' wherever necessary, pay to tha:_person concerned, compensatiuﬁ‘ for any
loss or damage which may be caused by' the lessee to the surface of the demised
pieces of land or to anything growing or situated therein iniexercise of the rights
granlcd.and shall not commence operations until such compensation has been paid.

17
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i
The lesseo shall Mrthor nlwayn koep the leanor Indemnified agalngt any claim by
any person for any loss or Injury caused o him or to hls property by lessee. The
Deputy Director shall be the competent nuthority to assess and fix any
compensation payable by the lesaee for any loss or injury done to him or his
property.
; .

(13) That if required by the Assistant Director of Mines and Geology, erect and
maintain at his own expense, boundary pillars of ‘subsistent material standmg not
less than three feet above the surface of the ground at cach corner or anglc in the
line of the boundary of the area leased to him and at intervals of not more than
three metres along the boundary, as delincated in the plan attached to the lease
deed. '

(14) If any mineral not specified in the lease deed or agreetment is discoxL'ercd the
lessee or the registered holder shall not win or dispose of such mmera[ without

~ obtaining the permission of I[the Director of Mines and 1Gcology] and without
payment of the seigniorage fee and the acreage assessment. If lessee or the

_ registered holder fails to intimate '[the Director of Mines and Geology] the
D[._'discovcry of such new minerals and obtain his permission with a period of thirty
days from the date of the working of the mineral is begun, the Director of Mines -
and Geology or Deputy Director of Mines and Geology may levy enhanced
seigniorage fee and acreage'asscésmenti (15) The lessee or the registered holder
shall strengthen and supbort to the satisfaction of any Railway Administration

. concerned or the State Government as '_lhe case may be, any part of the quarry
which in the opinion of the Railway Administration or as the case may be, the
State Government requires such strcngthemng or support for the safety of any

railway, reservoir, canal, road or any othcr pubhc works or structures.

(15) That this lease may be terminated in respect of the whole or any part of the
premises by six months notice in wntmg on either side.

(16) That on such determination the lessée shall have no righf:"to compensation of
" any kind.
: ) N I
(17) Thatthe : “[knock-down amount] / dead rent-, and seigniorage fee payable under
these presents shall be recoverable under the provisions of the Revenue Recovery
Act, 1864 thereof. . E_ -_' \

(18) That thc determination of the lenancy to delwer up the demised lan in such
condition as shall be in accordance with the provisions of these presents save that
lessee s'hall if so required by the lessor restore in manner provided by the foregoing
covenant in that behalf the surface or any part of the land which has been occupied

S Grzr
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;é;
: ised and has not been so
by the lessee for the purpose of the works hereby authorise

restored,
shull comply with the

arble, the lessec
1(19) In respect of granite and m I sl B

provisions of Granite Conservation and Development Rul
2002, respectively’ g

es,

Development nnd Conservation Rules,
ssee that on the lessec paying the [knock

by reserved and that on observmg
he lessee shall

9, The lessor hereby convu.nnnls with the le
down amount] dead rent and seigniorage fee here
and performing the several covenants and stipulations herein
peaceably hold and enjoy the demised pieces of land and the liberties and powers
hereby demised and granted during the said term without any interruption by the

. lessor or any person rightfully claiming under or in trust for him.

3[9-A). Government reserves the right, -
(i)  to cancel the quarry lease granted and executed u

giving a previous notice;
(ii) | to prohibit quarrying operatlons in part or the whole of the area undcr

lease with recorded reasons.] - y 0 . .

nder these rules after

10. It is hereby expressly agreed as follows :-

(1) If any part of the 2[knock-down amount] dead rent and seigniorage fee hereby
reserved shall be unpaid for thirty days after becoming payable (whether formally
demanded or if the lessee while the demised pieces of land or any part thereof remain
vested in him shall become insolvent or if any covenant on the lessee’s part hefein
contained shall not be performed or observed them &nd'in dny of the said case it shall
be lawful for the lessor at any time thereafter to declare to whole or any part of the
said security deposit of ¥.2,65.000/- . to be forfeited and also to re-enter upon the
demised pieces of land or any part thereof in the name of the whole and thereupon
this demise shall absolutely determine but without prejudice to the right of action-of-
the lessor i m respect of any reach or non-gbservance of the lessee’s covenants herem

contained.

(2) *(The expiry or determination of the lease, the lessee shall be at liberty to
remove, carry and. dispose of all the stocks of the mineral extracted and all engines,
machinery, articles and other things. whatsoever (not being building or bricks or
stones) within one month or extended permd granted by the Government after paying
dead rent and seigniorage fee and other sums:-which.may he due and performing and
observing the covenants on his part herein before reserved and contained allnd also
makin.g good any damages done by such removal but not building which shall be erected

19
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i

on the snid demised places of land by the lessee and loft thercon ut the determination
of the leage and shall be the nbsolute property of the lessor who shall not pay any
_ price for the samoe)

(3) If the lessoe shall have paid the ‘[knock-down amount] dead rent and
seigniorage fee and duly observed and performed the covenants and conditions on his
part herein contained the said deposit of 3. 2,65,000/- . ghall be returned to him-at the
expiration of the said term i.c 20 Years. '

(4) If any question of difference or dispute shall nr;se between the parhcs
hereto or any persons claiming under them respectively concerning the I(knock-down
amount] dead rent and seigniorage fee hereby reserved or touching the construction
of any cluusc hcrcin contalncd or the rights, duties or imb'.lmcs of the parties
hereunder or in any other way touchmg or ansmg out of thcsc presents the same
shall be referred to the Director-of Mines and Geology whose decision thereon shall
be final and binding on the parties thereto. In witness whereof Sri. TRa]asekhar,
Assistant Director of Mines and Geology of Palamaner acting for and on behalf of
and by order and direction of the Government of Andhra Pradesh the lessee have hereto

set their hands'the day and year first above writing.

Goveérnment of Andhra Pradesh the' lessee have hereto set their hands the day

and year first above writing. .
' |

THE SCHEDULE [
Name of Taluk /| Name of Vi]lnge Survey | Extent ; Assessment Bondaries
Mandal field! [ in North, South,
_ Nos,- :| Heets T West & East
1 2 3 4 s 6

Gudupalli ~ | Kotamakanapalli | 132,133,| 4.810 | 2.55,000/- | Sketch
' 134 & 135| Hect |Per Hector | enclosed °
' per annum '

Signed and delivered by the above name in the presence of Sri M. Manjunatha, S/o M.
Mallikarjunappa, Ptr: M/s Rathna Mingral Enterprlses, D. No. 46/1 & 46/4,

Gnndlasa[,?ram Road, Kuppam - 517 425, Chittoor (Dt), Andhra Pradesh State.

/e'/'/////fz s .\ﬁ
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vl 08.12.2010
APTENDIN TO PROCKEDIN (8 NO. M6068/RS-1/2010, Dited: D222

R

A

R}

4

6)

8)

9)

10)

1)

Sal N :
- /;/?@,.; P A ASSISTAN

! illars
xpenses boundary pilla
The weantee should eveet nnd madntdn ot thelr “;:v;\l|l:;4lr:1(‘ s, 1966
of subesttind naterinl as per Rule 125 mv)o
&G concemed a report of
1y occur in and

The wrantee should without delay send Lo the ADM
in force

Pk ; hich
any aeeident involving denth or infury to any l’“lr':’f"!]n:"”m dimie iy
aoonind the lonse aren and shall observe all the rules
repanding the working of lease.

therwise dispose of the area

The grantee should not assign, sublet, transfer or o irector

g . i ‘ : iting of the D
under leage without obtaining the previous sanction in writing
of Mines and Geology:.

: i ed before
The grantee should obtain permission of the ADM&G, mnccrrnructurc for
he/sheAthey would erect on the areas under lease any building or s
quarying purpose if the area belongs to Government,

If in the course of quarrying any mineral not specified in the Iciit‘:&g
discavered the grantee should at once report such discovery to the AD.
concemned so as to obtain necessary orders for Quarrying the same.

The grantee should carryout Quarrying/Mining Operations in accordance with
the Mining Plan approved for the entire duration of the lease with annual
program and plan for excavation on the precise area year to year for 5 years.
The scheme of Mining for the next 5 years and so on should be submitted and
fot it approved as per Rule 18 of Granite Conservation and Development

Rules, 1999,

The grantee should stack the non saleable granite rejects, small granite blocks
suitable for possible use in manufacturing of bricks, Flooring, Wall Tiles, etc.,
dumping of to soil, over burden, waste material as per Rule 22 of Granite
Conservation and Development Rules, 1999,

The grantee should prepare all plans, Sections and tracings or copies there of
and kept the same at the quarry and submit the same to the State Government
or any person authorized in this behalf as when required as per Rules 27 & 28
of Granite Conservation and Development Rules, 1999,

The grantee should take all possible precautions for protection of the
environment and control of pollution while conducting the quarrying as per
the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the
Environment (Protection) Act, 1986 (29 of 1986) and Granite Conservation

and Development Rules, 1999,

The grantee should submit the notice of intimation of opening quarry/mine
and intimation of existence of quarry of mine, abandonment of surrender of
quarry, temporary discontinuance of work in quarry, intimation of reopening
of a quarry, quarterly and annual returns, certain appointments/resignation
/Termination/charges of address and records of bore holes as per Granite
Conservation and Development Rules, 1999

The grantee should observe the provisions of Mines Act,1952, the Mineral
Conscr\:'auon and Developments Rules, 1988 and the Metalli Ferrous Mines
Regulation, 1961 ang Granite Conservation and Development Rules,1999.

Contd..2.

LR
L_ESGC—‘ - MINES AND GEOLOGY,

PALARMANER,
CHITTOOR DIST,

)

CIRECTOR OF
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The grantee should not cul o inure any trees in the area without prior
permission of the ADM&G concerned,

The grantee should conduct quarrying/mining operations within a period of
2 years from the date of exceution ol the lense,

The grantee should keep accurale and faithful accounts showing the quantity
and other particulars of Granite obtained & dispatched from the quarry/mine.
The sumber and Nationality of persons employed therein record of all
trenches, pits and drillings made in the course of quarrying operations/mining
operations and allow the officers of Department to inspect the same and also
to produce the same to the Department as and when demanded.

The grantee should not pay a wage lss than the Minimum wage prescribed by
the Central or State Govesnment from time (o time under the Minimum Wages

Act, 1948.

The grantee should not use explosives in conducting quarry operations
without obtaining prior sanction from the competent authority.

The grantee should make arrangements on his own for approach to the area
granted and also with the adjacent agricultural land holders or any others if
necessary for smooth conducting of quarrying operations in the area granted.

Further, the grantee should without any condition permit the adjacent and
nearby licensed lease holders for the movement of men and material through
the area granted in case directed by the ADM&G, concerned.

The grantee shall on their own, to obtain the consent of the surface owner to
enter his land and settle the terms of compensation, if any for the injuring that
may be caused to the land by the quarrying operations. The grant of Q.L. does
not bind the State Government 10 give physical possession of the land in
question of the grantee.

The grantee should submit the mining plan, as per rule 12(5) (iii) of Andhra
Pradesh Minor Mineral Concession Rules, 1966 within (2) years from the date
of execution of the quarry lease deed, failing which the lease will be cancelled

without giving any opportunity.

The grantee should not work within 45 meters of any railway, or any public
works or buildings or of other permanent structures as per Regulation 109 of
Metalliferrous Mines Regulations 1961 and also not to work within horizontal
distance of 15 meters from either bank of a river or canal or from the
boundary of a lake, tank or other surface reservoir as per Regulation 127 of
Metalliferrous Mines Regulations, 1961 with regard to the safety margins to
be left to the High Ways and other Village Roads.

Sd/- B.R.V. SUSHEEL KUMAR,
DIRECTOR OF MINES AND GEOLOGY(FAC)

/I ATTESTED //

A~

or DIRECTOR OF MINES AND GEOLOGY.

T
= ASSISTANY/DIRECTOR O

—

MINES ApD GFOLOGY,

PALAMANER,
CHITTOOR DIST,
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wemeoeK,CLL. NARASIMHA REDDY

Mining Plan for Black Granite in
Sy. No. 132,133,134 & 135 of Kotamakanapalle Village,

Gudupalli Mandal, Chittoor District,
Andhra Pradesh.

in

I. INTRODUCTION

In Persuance of rule 17 of Granite Conservation and Development Rules 1999
M/s Rathna Mineral Enterprises , Partner Sri M.Manjunath has been granted quarry
lease for quarrying of Colour Granite over an extend of of 4.810 Hecters Survey No

132,133,134 & 135 of Kotamakanapalli , Gudupalli Mandal , Chittoor District for a
period of Twenty Years vide proceedings No 36968/R5-1/2010, Dt 08-01-2011 of

Director of Mines and Geology, Hyderabad & the Quarry Lease was executed before
ADM&G, Palamner on 17-01-2011.

His quarrying plan has been prepared as per the guidelines of the GCD Rules

1999.
The Director of Mines & Geology of Hyderabad has been insisting upon

preparation of quarrying plan before commencement and as per GCD Rules 1999 the

quarrying operations as per plan with specific aim.
a) To minimize the environmental disgression due to quarrying.

b) Conserve & maximun utilization of reserves without wastage.

c) Planned dumping & storage of waste to avoid scattered dumping of waste

thereby degradation of surrounding soil and eavironment of the area

sorrounding the quarry
d) Conservation of top soil if any in the area to be worked.

e) To Assess the geological and minable reserves of the quarry with the above said

guidelines in view of brief quarrying plan has been prepared. L

P APPROVES N
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231 This Mintng Fian 18 Apnraved Xioject
to tha Conditians/Stipulatinns Indicated

L In ths Mining Plan Approval Lettar No..,
R 1T LTI SN A

V) Measure to Contral iusion / Sedimentation of Water Courses
The surface erosion of the lease area will be minimised by constructing
the rock fill dams across the water courses at different levels within the
lease area. It involves the application of basic principles of soil & water
conservation afforestation, regeneration of vegetation and pollution control.
There will not be any water discharge from the mine workings during
first 5 vears.

vi)  Treatment and Disposai of Water From Mine :
No water will be disposed from the mine.

Vii) Measures for Minimising Adverse Effects on Water Regii

No adverse affecis are anticipated on water regime.

viii} Measures For Proteciing Historical Menuments and Rehabilitation of
Human Settlements Likely To Be Disturbed Due To Mining Activity :

There are no Historical monuments (or) Human settlements within {or)
nearby the area. '

Socio Economic Beaxiits Arising Qut of Mining :

—
pt
p—

Few persons will get Employment and the State Government and Village
Panchayat will get royalty dueto Mining activity for development works

X) Any Other Relevant Information :
The present operations are sufficient to know the Quantity and Quality of

the granite. The grauite quarrying will be carried out by following tha
rules of granite concession and Development Rules 1999,

N, & Fr e ==

Z y -
A.JOHN ALOYSIUS - RQP ("Sri Manjunatha Parter’)
RQP/DMG/HYD/051/26062 M/s Rathna Mineral Enterprises

APPROVED

K.C.L. NARASIMHA REDDY,

Zonal Joint Director of Mines & Geolagv
) Gowt. of Andhra Pradesh
Kadapa Zone, KADAPA,
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GOVERNMENT OF ANDHRA PRADESH
Model- Form - "P"

Application of Quarry Lease for Granite
To be submitted in triplicate
(See Rule 12 (5)

Date... .Dayof....................
Receivedat..........c........
T T N
Initial of the Receiving Officer, =)
To
The Director of Mines & Geology,
HYDERABAD.
(Through the Asst. Director of Mines & Geology, Palamaner )

Sir,

We request that a Quarry Lease Under A.P.M.M.C Rules, 1966 may

be granted to us.

2. A sum of Rs.7500 /- and for Rs 10,000/- being the fee in respect of

this application and deposit respectively has been paid vide challan No: %702

dated :2-4/-/- 20\, Rs /- 7500/- remitted in State Bank of Mysore / Treasury Kuppam
and Draft No: /60449 datedi24-/-2e\y . Rs.10,000/- at STATE BANK OF MYSORE
KUPPAM.

3. The required particulars are given below

I. Name of the applicant with Complete Sri M. Manjunatha,
Address © Partner of RATHNA MINERAL ENTERPRISES,
NO.46/1&4, GUNDLASAGARAM ROAD,
GUDUPALLI MANDAL, KUPPAM-517 425
CHITTOOR DISTRICT, A.P.
Status of the applicant . Partner.

II. Is the applicant a private Individual/ Private Firm
Co-operative/Firm/Association/Private
Sector undertaking/Joint sector under-
taking or any other
lll. In case applicant is

a) An individual his Nationality . Indian
qualification and experience relating : M.Sc.(Geology) 17 Years
to quarrying. Experience

b) A company, an attested copy of the ‘N.A.
certifiacte of registration of the
Company shall be enclosed.

c) A firm or association the Nationality ¢ Indian
of all the partners of the firm or
members of the association, and

d) A Co- operative, Nationality of all - NA
the partners of the firm or
members if any along with place of
Registration and copy of the
Certificate of Registration. Contd.2




GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Issue of Acknowledgement for Quarry lease application

Ack. No. 288/Q/2011 Dated: 24.01.2011.

Received

Quarry lease application from Sri M. Manjunatha,
Ptr: M/s Rathna Mineral Enterp

rises for Black Granite over an extent of 1.000 hectors in
S.No. 89/1 of Kotamakanapalle Village, Gudupalli

Mandal, Chittoor District for a period
of 20 years with the following documents in th

is office on 24.01.2011. The said
application has been entered in relevant register vide SI. No. 2792010 -2011.

Enclosures received througch the application From — P in triplicate.

1. Ch. No. 7902, dated: 24.01.11 S.T.O. Kuppam for Rs.7,500/- towards AF & SC.
2. DD No. 160449, dated: 24.01.11 for Rs. 10,000/-, at S.B.M. Kuppam, Towards
Deposit.

3. Sketch in triplicate,
4. Affidavit in place of MRCC.

Further , you are hereby requested to attend this office on 2"1 2. 2011
at 7.00 A.M.

and meet the surveyor and inspecting officer (AG/RI/T A) for a prodeeding
to the applied area for inspection and survey along with F.M.B. and Village Map. If you
are unable to attend for inspection and survey, you may send your agent along with your
authorization.

Asst. Director of s and Geology,
PALAMANERU.

To.

Sri M. Manjunatha,
Ptr: M/s Rathna Mineral Enterprises,
D.No. 46/1&4, Gundlasagaram Road,

Gudupalli (M), Chittoor (DT),
Andhra Pradesh State.

Copy Submitted to the Director of Mines and Geology, Hyderabad for favor of
information.

i,
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY g TBRAHIMPATHAM

Letter No,3599/D13-2/2021 Date;28-08-2021
From Ta

V.G.Venkata Reddy, /s Rathna Minerals Enterprises,

Director of Mines & Geology, Ptri Sri M.Manjunatha,

5" Floar, B-Block, ~ No.46/18&4, Gundlasagaram Road

Srl Anjancya Towers, Ibrahimpatnam, Gudupalll Mandal, Kuppam - 517-.:125,
Vijayawada, Krishna Distrlct. Chittoor District,

Sir,

Sub:  Mines & Quarries = Department of Mines & Geology ~ Quarry Lease for Colour
Granlte an extent of 0,766 Hectares In Sy.No,9 Part (0,341 Hectares), 136
Part (0,425 Hectares) of Kotamakanapalll Village, Gudupalll Mandal, Chittoor
District -~ Apglication filed by: M/s Rathna Minerals Enterprises, Partner:
Srl M.Manjunatha - Remittance of Premium amount of Rs.9,95,800/- for Issue
of Notice (Lol) - Requested - Regarding. ' ' : '

Refl: 1. Quarry Lease application dated.Nil received on 24.01,2011.
2. ADMG, Palamaneru File No.2B8/Q1/CG/2011, dt,25.03.2021.
3. G.0.Ms.No.65, Industries & Commerce (M.II1) Dept, dt:04.08.2021.

1 invite your attention to the subject and references cited and Inform that,
through the reference 1 cited, an application for grant of Quarry Lease for Colour
Granite and the area as mentioned In the subject cited in the name of M/s Rathna
Minerals Enterprises, Ptr: Sri M.Manjunatha received by the ADMEG, Palamaneru on
24.01.2011.

Through the reference 2™ cited above, the ADMAG, Palamaneru has submitted
proposals duly recommending for grant of Quarry lease for an extent of 0.766
Hectares as against the applled an extent of 1.000 Hectares in the subject area for
Colour Granite.

In the reference 3™ clted above, the Government has Issued amendments to
Rule 7, 9, 12 & 14 of APMMC Rules, 1966 stating that uponreceipt of a Premium
amount which is equivalent to ten times of Annual Dead Rent, the Director or Deputy
Director, as the case may be, shall take decision to gront precise area for the sald

purpose.

In this connection, it is to Inform that, on scrutiny of the proposals of the
ADMG, Palamaneru, it is concluded that in order to consider for issue of Notice (Lon
requesting to submit Approved Mining Plan (AMP), EC & CFE of the precise area (Lon)
to be granted for Quarry lease for an extent of 0.76§ Hectares after recelpt of
Premium Amount payable as per amended APMMC Rules, 1966,

Therefore, the applicant M/s Rathna Minerals Enterprises, Partner:
Sri M.Manjunatha is requested to remit the Premium amount of Rs.9,95,800/-
(Rupees Nine Lakhs Ninety Five Thousand and Eight Hundred only) to the Head of
Account of 0853-102-81 with ODO Code No.1109 130 7001 (ADM&G, Palamaneru)
within (15) days from the date of rec_elpt of this letter and submit the original
challan copy to the ADME&G, Palamaneru / by legin in single desktap portal through
payment of premium amount provision in the case of application filed through single
desktop as the case may be, so as to take further necessary action on your

application.

Yours faithfully
Sd/-V.G.VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

Copy to the ADMG, Palamaneru with a request Lo collect the copy of CriginalChallans of
remittance of Premium Amount and submit the compliance to the 0/0.DM&G,
Ibrahimpatnam within (15) days of receipt of such challan.

Copy to the Deputy Director of Mines & Geology, Chittoor for favour of Infarmation.

// ATTESTED //

i o)
for DIRECTOR OF MINES & GEOLOGY

S N S R

T RS
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AFFIDAVIT

L
1, M.MANJUNATHA S/o MALLIKARJUNAPPA , aged about 49 years,
resiling at Door No: 654/B, 3*° CROSS, MAHALAKSHMI LAY OUT BANGALORE

- 560086 K.A. do hereby solemnly affirm and state as follows:-
: I am Indian National by Birth.

We are having Quarry lease in AGARAM Village, Sy No: 214, Overn on Ex:11.218
hectors in Gudupalli Mandal Chittoor Dt in the name of RATHNA MINERAL ENTERPRISES.

8 Assuchlam not hav.ing any mineral dues to the Govt. of Andhra Pradesh or to the Govt.
of India.
Hence 1 am submitting this affidavit in place of M.R.C.C. as required under M.C. Rules

“'- J.C.D.R. 1999, :

DEPONENT -«

s Kid f:d before me & Wy cwn OnyLy -~ ) oy
: il 2ol N v
K. CHANDRK BEKAR, .2 tLA-

KUPPAM - 817 416, (APJ
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Group Sub Head
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; Detailed Head .
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Sub Detailed Head - [ ™

| Non- plan=N/ Charged=C/ ‘Contingency Fund MH/

f [:] Voted=V D Service Major Head |:I—_——|:|:]

Plan=P;

3wgo &». / Amount Rs.. . '500/"‘ —l

f uﬁlru*

| inwords Rupees SeVe T They pwé—":‘\\/ﬁ’—-\“”u“-nf-ci

| i
| i e RATHNA MINERAL ENTERPRISES
Remitters Name & Address No. 46/1, University Road,

Kuppam-517 425.
CHITTOOR Dist. (A.P.)
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102 - Mineral Come:s.cn

Fog Dpermin © Dayoibior
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| Purpose for whlch the amount is deposited
Sugvey clhasge s |

DDO Code | \\ por — v 205 — 00
For Rathna Mineral Enterprises
<= Natehoy
241V 2oy - B
a8 " F a:i;‘iﬂaﬁfﬁﬁ %g?#m

Head of Account verified

Dated S.T.OmO0,

/ T
wiTer . SugSd ; 0.656&.&! g0 Bodead
Received R dsfonmdyin, STO;’Bank Manager

SHE/8.G /el BB "'L

by Cash fDD!Accounf.CrﬁQREbequei‘{p., o

| Bank Branch Code _

T
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VILLAGE NO: 114
" DISTRICT : CHITTOOR VILLAGE NAME : KOTAMAKANAPALLE
MANDAL : GUDUPALLI FIELD NO: 89 (Part) B & &G

Area:

200

\75

!

|

2

667

Y5

APPLIED AREA
EXTENT : 2-47 ACRES (OR)
: 1-00.0 IIECTAR

2y Rathoa Aineral Lnterprisess

PARTNER

SCALE:1 C.M.= TWO CHAINS OF 20 METERS
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RATHNA MINER

Quarry Owners, Processers & Exporters All Kinds of Ro

4L, ENTERP

RISES

ugh Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittoor Dist

To

The Assistant D
Palamaner,

irector of Mines and Geology,

Respected Sir,

Sub:- Application for grant of Quarry
extent of 1.000 Hect.
Village, Gudupalli
original paid ch
deposit amount

Chittoor

Ref:- 1. our Quarry Lease
2. G.0. Ms. No,

2016

I invite kind att
reference 1% cited, we have filed an application for
an extent of 1.000 Hect,, | urvey number, 8
Mandal, Chittoor District before the Assistant Director of Mij
receipt of the application has bee
Geology, Palamaner vide Lr, No, 288/Q/2011, Dt. 24,

grant of quarry

01.2011.

the Government vide ref. 2m™
application fee from Rs. 7,50
to Rs.25,000/-.

Subsequently,
duly enhancing the
amount from Rs. 10,000/-

are herewith sup
n terms of G.Q.M

dience of the above, we
ion fee, deposit amount i

In obe

difference of applicat s.

earliest,

r&rﬁﬁfﬂ

n;%a..!.

application Dt.24-
56, Ind & Com,, (M.II) Department, Dt.30.04.

ention to the subject and references cited.

S/1 of Kotamakanaparri Villag

nes and Geology,

n acknowledged by the Assistant Direct
1

cited, amende
0/- to 12,500/- and application Deposit

rict (A.P) INDIA, Phone ; 08570-25572

Palamaner,
Dt.11-06-2020.

Lease for Black Granite over an
, in Survey number., 89/1 of Kotamakanapa”i

District - Submission of

01-2011

Through the
Granite over
€, Gudupallj
Palamaner, The
or of Mines and

lease for Black

d the APMMC Rules, 1966

mitting the challans towards the
No. 56 as detailed below.

Yours faithfully,
= \I'"-‘-w-\.t-'}r-u\ 4
Authorised Signatory

-mail : rmegranite @grnail.com We

ar, Bangalore - 560009, INDIA.
bsite : rmegranules.com
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APTC FORM-10
GOVERNMENT OF ANDHRA PRADESH

Challan No: 41035814092020
Treasury/PAQ Code:1109
CFMS Transaction ID:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:
Charged/Voted:
Non-Contingency/Contingency:
Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

DDO Code:

Status:
Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 11/06/2020 10:49:20 AM

STO;STO-Palamaner

40020719912020

8443 CIVIL DEPOSITS

00 NOT APPLICABLE
103 SECURITY DEPOSITS
01 OWN FUNDS

01 SECURITY DEPOSITS
001 SECURITY DEPOSIT
001 SECURITY DEPOSITS
v

N

15000.00

Fifteen thousand only

TO WORDS QUARRY LEASE ENHANCEMENT APPLICATION
DEPOSIT AMOUNT IN SY NO. 89/1 OF KOTAMAKANAPALLI Vill,
GUDUPALLI Man, CHITTOOR Dt

RATHNA MINERAL ENTERPRISES

Ptr. M. MANJUNATHA, SY NO. 46/184,
GUNDLASAGARAM ROAD, GUDUPALLI MAN, CHITTOOR Dt.

11091307001
Ofo AD MINES & GEOLOGY PALMANER

Payment Transaclion Successful

CHD7428529

11/06/2020

Note:This Challan does not need enfacement of the treasury
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APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Challan No: 41036263992020
Treasury/PAO Code:1109
CFMS Transaction 1D:
Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:
Charged/Voted:

Non-Contingency/Contingency:
Amount Rs:

Amounl In words Rs:

Purpose:

Remitter's Name & Address:

DDO Code:

Stalus:
Bank Reference Number:

Payment Date:

Received Rs: 5000.00

Challan Creation Date & Time: 11/06/2020 10:43:10 AM

STO:STO-Palamaner

40020701352020

0853 Non-Ferrous Mining and Metallurgical Indystries
00 Not Applicable

102 Minera| Concession Fees, Rents and royalties
00 Not Applicable

81 Other Receipts

000 Not Applicable

000 Not Applicable

v

N

5000.00

Five thousand only

TO WORDS ENHANCEMENT APPLICATION FEE AND
SURVEY CHARGES IN SY NO. 83/1 OF KOTAMAKANAPALLI Vill,
GUDUPALLI Man, CHITTOOR Dt.

RATHNA MINERAL ENTERPRISES
Ptr. M.MANJUNATHA, SY NO, 46/184,
GUNDLASAGARAM ROAD, GUDUPALLI Man, CHITTOOR Dt

11091307001
Olo AD MINES & GEOLOGY PALMANER

Payment Transaction Successful
CHD7427971

11/06/2020

Note:This Challan does not need enfacement of the treasury

36
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BETE PATA TAKEN I8 FTATIC MUEE

SURVEY OF INDLA GROUND CONTAOL POINT AT NEAR DISTRICT FOREST OFTICE

OF KR EITHAS N T AMILFADT),

- pencou FAFORFLIEALCEPOINTIE (VIMONEAAPWOBMDATUN)
- T
roinT | EASTING | WORTHING ELEVATION|m| . DR |dograss, sinntas, 1aasnds] REMARKS

NLATITUDE ; A el
" Ive380 800 |140MI0.670 _ GARTE | 1341 35.03406° " NASE/WETEFENCE POINT
T 1983168 860 | 1404908319 878 036 1374130 33363° T RARE/RETERENCE PO ONT
T 199489.907 | 1404939014 661303 12°4140.33433° | 78 1328.38335° __ RLTERENCE FOINT
199638362 (1389848914 §20331 __ 13°3218.10012° | 78°1186.80011° __ INTERMEDIATE POINT

ADARATALLE 339341361 | 1900000134 TO.130 13333419937 | TH-avEeNIRAl” s01/GCP POINT

WOTE: Tha DGPS Surrey for the Arca bs taben up by symchuoninsiag asarssl smrvey of indis, Grrmnd Contrsl Point, Mandal Revenne Oifics,
Do s palll THE DGPE SURVIT FOR THE ANEA 18 TAKIN UP IT STYNCHRO MISING NCAREST

DOPE S0 ORDINAIES TWA §VEVETED FRINTE [VIMAONE $1F WORE4 DATLMG

401

0 ol
Sv%i% S

APPLICANT

Authorized Person of Empanelled Agency.

VVN TECHNOLOGIES PVT LTD

P -Ghulayfd
MANDAL SURVEYCR
Gudipalli .

Gudipalli.

roreT EASTING | MORTIING ELIVATION(m|  Uo@ ldvgrees, minates, seconds| REMARKS
WLATITUDE | ELOMGITUDE _
Al FhAA) 33 | 1904546 0] 663 621 12°4139.79777° | 79133458331 ¥ POINT
A FIAIN 633 [1404313.153 __ 660.937 17413060097 | TH 1324303607 ¥ FouT
A Y8413 021 | 140484 1 030 BTT LT | ITAVIBITI0ET | TR I3 T4 ATTET BOUNDARY POINT
Ll 4 Ixuq.‘,uuu 140484 7.196 EH2T T N3 41076 BOUNDARY FOINT
Fe] Tiveles e |1404B IS5 eaB.AIT 78 132214867 BOUNDARY FOINT
A& | 178355320 | 14048 13.672 BEL.TES 3 S E TR 132192048 BOUNDARY FOINT
AT 198363 380 14049033219 873026 | 1413883383 | TEY1322.11378° BOUNDARY POINT
Al TAPNITL o4 | 1404545 831 671 121 13 41'39.76085" | 7R°132231133° BOUNDARY POINT
EEEE-
|AS FER FEE AS FER
PLAN DGrs
unNE SIRYEY. REMARMS
S| =i (=) PARTICULARS SY.NO ___ AREA IN ACRES AREA IN HEC| TOTALAREA IN HEC
: AS TER APPLIED SHETCH | 136/P & 839/P 247 100D 1.000
R r Rl | Ab4 $2.50 §2.791 BASE LINE 136/P 1.53 0.620
RN - AL TT1 | 15420 154021 TIE LINE AS PER NOC SHETCH 85/F D58 n.um_q 1.000
EM1- Al 420 | 8400  84.070 TIE LINE 1367 T 7
Al - a2 171 | 34.20  34.132 SURVEY LINE | | EXTENT AS PER DGPS SURVEY £ 37 0292 0.76&
(A2 a3 356 | 7120 71218 sURVE¥LINE 29/7 9.92 0-37%
A3 - A4 _ 306 | 61.20  €1.303 BURVEY LINE
| A4 . a5~ 180 | 3200 32732 sURVEYLINE
AS - A& | 34 | 680 6800 EURVEYLINE
AE - AT 464 | 9280 92751 AURVEYLoE
AT - AN 183 | 37.60  38.150  BURVEY LINE ANGULAR MEASUREMENTS
AR - AL 343 | 68,60  6B.600  SURVEY LINE —
ANGLE DM3
_nmmm_un_ wﬂ”u BACK AND FORE LINES (degrees, REMARKS
O Quarry Boundary Fillar/ minutes,
DGPS Station Point b wecbuid)
I (R RM-Al |, RM- RM] 27°532" BASE POINT
Surveyed Line Al AL-RM [, A1-RM1| 317439 BASE POINT
e-0|Surveyed Bounda Al Al-A4 |, Al.A2Z | 86°29'90°  SURVEY POINT
¥ y A2 A2-A1 |, A2-A3 ' 180°13'19°  SURVEY POINT
7 | Rock Mark A3 A3-A2 |, A3. A4 87'822" SURVEY POINT
A4 Ad4-A3 |, Ad-aAs 260°44'43°  BURVEY POINT
@ SOl POINT AS AS-A4 |, AS-A6 104'1822" _ SURVEY POINT
A6 A6-AS |, A6-AT 86'34'38°  SURVEY POINT
\W. Bench Mark s AT AT-AG |, AT-AB __ 174'31'l1° __ SURVEY POINT
oEan AB - AT A8 - Al 99'58'17" _ SURVEY POINT

1 PLAN SHOWING THE SURVEYED AND DEMARCATED FOR BLACK GRANITES FOR M/s RATHNA MINERAL ENTERPRISES PROP : SRI M.MANJUNATHA
OVER AN EXTENT OF 0.766 Hect SY.NO.89/P & 136/P OF KOTAMAKANAPALLI VILLAGE, GUDIPALLI MANDAL , CHITTOOR DISTRICT, AP. .

_H_ Applied And NOC Area M/s RATHNA MINERAL ENTERPRISES PROP : SRI M.MANJUNATHA Over an Extent of 1.000 HEC

N
e
%7

SCALE: 1: 2000

625

SQIPOINT

Palamaneru.

y\w%%m 7
TAHSIEDAR Surveyor, O/o ADM&G  Asst.Director of Mines & Geology Director of Mines & Geology,
Palamaneru.

|brahimpatnam, Andhra Pradesh.
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PLAN SHOWING THE SURVEYED AND DEMARCATED FOR BLACK GRANITES FOR M/s RATHNA MINERAL ENTERPRISES
PROP : SRI M.MANJUNATHA OVER AN EXTENT OF 0.766 Hect SY.NO.89/P & 136/P OF KOTAMAKANAPALLI VILLAGE,
GUDIPALLI MANDAL,CHITTOOR DISTRICT, AP.

2. Mt. Contour Interval

BOPS COORNINATES FOR RETERENCE FOINTE [VTM FONE 44T, WGAES DATUM =
[|
rooT _ rasTING | moRTHING  EiEvATIORm)| DM ldcmises, mianizs, secends) REMARKS
| muamirooe X lOMGITUDE
L) 199358 930 [ 1404013672 | e3N733 | 12419583406 | TH1IT1.9I3437  WASE rout
s 190348 040 | 404000210 478028 33438 83848° 4-uuuu‘.-um-ﬂl -ﬁnﬂ.ﬁ’mq'.‘ﬂ" E-F
. TISR469 967 | 1404959.044  ££1.332 13414032453 | 78°1335.58335° RETERENCE POINT
RIS HNAG DU 193633362 | 1309346914 220521 12°3238.10032° | T9'113680011° | INTERMEDIATE POINT
MADANAFALLE 339341361 | 15000801234 700.120 13'3334.19937 | TH29869I841° so1/0CE POINT

FOTE-DATA T

NOTE: The DOFS Parvey (o7 Lhe Arss is lahas up by -u.l.r.l-—l-

¥ IN TATIC MODE

sast anrvey of indin,Grenad Contol Point, Mandal Revesne Ofica, |

Madanspall THE DGFS SURVEY FOR THE AREA 18 TAKEN UP BY §THCHRONISING NEAREST
BURVET OF INDLA ORCUND CONTROL POINT AT MEAR DISTRICT FOREST OFFICE
OF KRIEHRAGTRITAMIL NADIT],

DGFS CO-ORGIMATES FOR 6URVETED FOINTS (UTHM ZONE-44F, WOGE4 DATUM)

A8

671.121 o

VA e

PPLICANT

&&Q %Q.tovr,«

Authorlzed Person of Empanelfed Agency.
VN TECHNOLOGIES PVTLTD

P Gulagit)

Gudipalli,

FOLNT | easTing RONTHING  ELEVATION =] PME phagrans; ...E_.l REMAREE
M LATITUDE E-LONGITUDE
Al { 158440843 uto..:.hu-.. “£8431 . 12'4139.797TT 7833248033 BOUNDANRT POINT
AZ AFS4IR 637 | 14049]15.158 i 58 539 = 1374138 6ER9T BOUNDARY POINT \
A 199435.027 &7TTHET BOUNDARY POLNT Ny
A | 198374130 GRATNT BOUNDART POINT mrw X
As 190363 438 | [TTEFF] BOUNDARY PoINT | %
Ay -ﬂ.uﬂ. IUI 1 L8879 BOUNDARY FOINT
= it srient Tt st —eri it s veens s semomrren—\ 7 &R M 14 e
SPOTVALUES §75.026 $
UTM CO-ORDINATES ‘GEO COORDINATES - MAP DATUM WGS-B4
[DGPS-STATIC MODE) DMS (Degrees, Minutes, Seconds)
POINT|ZONE | EASTING | NORTHING m_.g_h”_.”_Oz N-LATITUDE E-LONGITUDE Legend
1| asp |196379.319)130998a.117] 670.775 |  12°a1'39.70763" 75°13'22.55639" €3 | SpotValues
2| eap |19€397.717] 1404934803 669.508 12°41'39.41125" 76°13'23.16897" — | Surveyed Line
3| aap |196372141/1404923.740] 672.403 17°41'39.04261" 78°13'22 32586" T | Suneved Boundary
& | saP |198407.158 1404913.751| €70.579 17°41'38.72995" 78°13'73.48908" 5 | Rock Mark
5 | 44p 196436.519/1404912 210 668.478 | 12°41'38.69001" 78°13'24.46203" ~| Contour Lirie
6 | aep 1198371020 1404908 218| 674.816 17°41'38.53751" 78°13'22,29426"
7 | a4p |196375.450 1404900.170] 675.652 | 12°a138.27737" 78°13'22.44507" & [ Bench Mark
B 44P |198369. 880 1404856.031| 672446 12°31'37.81568" 78°13°22.16428"
9 44P |198413.508 | 1404880.717| E74.673 17°41'37.65815; 78°13'23.72428"
10 44P |198407.233| 1804867.761| E77.252 12°41'37.23456" 78°13'23.50785"
11 44P 11983772 4H1 .w.vcamm.u 349 ..Dmu.nuo 12°41'37.14352" 78132235771
12 44p |19£363 610/ 1404458 556] 683.510 12*41'36 92013" TE"13'22.06633"
13 44P |198392 034 | 1404854 646| GBO.BAS 17°41'36.80284" 78°13'23.00925"
14 | 44P (198413.890|1404843.435| £79.285 12°41'36.44809" 7H13'23.93556"
15 44P |158370.593 HSnmhnw_um 585.123 17°41'36.41052" 78°13'22 30314
16 | 44pP (1983629891404833.251| 86BN 12°41'36.09709" 78°13'22.05471" >O nw, _nm 7\_
17 | 44P [198364.236|1404818.521| 688.328 12°41'35.61857" 7E'13'72.10119"
18 | 44P |158431558 | 1804854.163| 671205 17°41'38 10148° 78°13'24.30407" 689.758
19 | 44P [198422.043 | 1404937.515| 667.084 12°41'39.50782" T8°13'23.9736T" BEB.432
20 | 44P |198438574/1404936.03a) 666.372 12°41'39.46539" 78°13'24.52165"

[ed

MANDAL SURVEYOR \quw\rbhm

Gudipalli.

Surveyor, O/o ADM&G  Asst.Director of Mines & Geclogy
Umﬁwn._mmmﬁc.

- BM
A £61.252

665.621

AZ

668.558

A3

677.667

Director of Mines & Geclogy,

J

Palamaneru

brahimpatnam, Andhra Pradesh, |
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RATHNA MINERAL ENTERPRISES

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

Date: 05.01.2023.
To,
The Director of Mines Safety,
Chennai Region,
3" Floor, Left Wings,
New Additional Buildings,
C G O Complex,
Shastri Bhawan, Nungambakkam,
Chennai - 600 006, TN.

Sir,

Sub: Submitting Surface Plan and Sections in compliance of Regulation
60 of MMR, 1961 - Regarding.

With reference to the above subject, we are herewith submitting surface plan
and sections in compliance of Regulation 60 of MMR 1961. We request you to
please receive the surface plan sections and acknowledge the receipt of the
same.

Thanking You,
Yours faithfully,
For Rathna Mineral Enterprises

Z4 |
/%W/Wg/; 22
E.R. PARTHASARA’TH)/
(MINE MANAGER)

Head Office : # 18/1, 1st Floor, “Kalyana Samuchaya”,6th Cross,5th Main, Gandhinagar, Bangalore - 560009, INDIA.
Phone : 080-41136223, Fax : 080-22284461, E-mail : rmegranite @gmail.com Website : rmegranutes.com




40

245

141H500 N | 404950 N 1405000 N 145050 N

PRI N

19THI0E (Lo 19B0S0E 198 E 1981 501 19 19K250E sy 1RNGT

197TR50E 197900E

= el
.
g %
=
b
g
N z
: g
&

=
H
g
E
=
H
s
Ed
Ei
2
E
= *
E
| i
3
H H
§ MIIII!] Illlll'll‘l' i
. b Jo 1 T
14TES IOMDT 1aTrsoE PR WMW 1981 00L TUETSOFE 192001 192500 198 HHHL AERLSOE
Tio.
wd | J
1 | I
“1 ] |
Y 1
L8
as | !
B
: ]
40
ol f
(3 i
10 ]I
ot _,_..--'"_ \ \
e | |
4 |
a0,
70 { :
) |
QAT S50m L -

SECTION ALOKG - XX

Surface Plan |

Mo [ oy L P

tnksonl s 1. Nameot i e | Rathna Mineral Entecpises Biack Granife Guarey

- e Ty e —
= Contoomts '\m'-l;-:-\- My Ritlna Mineral | Alemrises Tt
fruza] seans Partner. Sei M Manj un;

ST Lime

Aoy Putiar

Bemhes in Wame

Memiien gn Girsnine

f] Progd Bemikes

| S ersiies G Rl Suryyer | Sigaciias 01 & eI e

; 7-’// (s arme )

(%] ot Name SV Ruehy et oty | Name £4 Thernmsecar
B " e wyl N .
Certalicate Nus .:‘:mrw Certifigate N 01 | Name Af AHMTUA i

Date ajoilsd Dute. ef-el-79 1% Wae £ 2epl Denn




o e 4L s s

oot

e

Government of India

_ Ministry of Environment & Foresty
A=3, Industrial By late, Sanathnagar, Hvderabad- 500 018,

1L

ol

A.  Specific Conditions:
a) Air Pollution:-

i Wet drilling & wire saw. cutling method shall be. adopted to control dust emissions,’
Delay detonators and shock tube initiation system for blasting shall be used so as to
reduce vibration and dust,

ii. Greenbglt shall be developed along the boundary of mining lease arca with tall growing
trees, with the native species in consultation with the local DFO/Agriculture Department.

ii. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

iv. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by Mol:&F, Gol on 16,11.2009.

v. The [ollowing Incasures are to be implemented to reduce .ajr pollution during -

wonoiy U828 N

ub; SEIAA, A.P - 4.810 Ha. Black Granite Mine of M/s. Rathna Mineral Enterprises,

Sy.No. 132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor Dislrict —
Euvironmental Clearance - Issued - Reg,

This has reference to your application dated 19.09.2013 secking Environmental Clearance for
the proposed Coloyr Granite:Mine in favour of M/s. Rathna Mineral Enterpriscs, SyNo. 132,
133, 134 & 135, Kotamakanapalli (V). (hidipalli (M), Chittobr District, It was reported (hat
the nestrest human habitation viz., Ketamaganapalli exisist a Uistance of about 0.6 km from
the mine lease arca. 1t was reported that the Inter State Boundary of Andhra P'radesh — Tamil
Nadu exists at 4 distance of 1.0 km. The proponent vide letter dated 03.10.2013 submitted an
under taking stating that there is no other mine within a distance of 500 miss from the mine
lease area, which has obtained EC. It was noted that the capital investment of the project is Rs.
40.0 Lakhs and capacily of the Project is as follows:

Mining of Black Granite: 1200 m*/Annum

It is 2 semi-mechanized opencast mining, The Blocks are cut by using jack hammer drilling,
blusting, Wedge-cutting and cxcavation. The separated blocks are dressed manually. Tt is
reported thal the life of the Mine is estimated as 180 years. The total mine lcase area is 4.810
Ha.

The praposal has been examincd and processed in accordance with BIA Notification, 2006 and

its amendments thereof, The State Level Fxpert Appraisal Commitice (SEAC) cxamined the
application, in its meetings held on 27.09.2013, "The praject is exempted from the process of
public hearing as the mining Jease area is fess than 25 L., in accordance with the guidelinies
approved by the SEIAA, AP for processing the applications of miniig projects. Based 0g the
information furnished, presentalion made by the proponent. and the environmental consuliant
M/s. Vison Labs, Uyderabad; under taking submitied by the proponent w.rt. Inter State
Boundary, the commilice considered the pmjeet proposal und recommened Jor issue of
Envimoniental Cleagnce. The State Level Environment Impact Assessment Authority
(SEIAA), in its meeting held on 23.10.2013 examined the proposal and the recommendations
o[ 'SEAC and decided to issuc Environmental Clearance, The SCIAA, AP hereby accords
Environmental Clearance to the project as mentioned at Pura no. [ under the provisions of
the EIA Notification 2006 and its subscquent amendiments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

Page 10f 4
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b e DA

*  TRoads shall be graded to mitigate the dust cmission.
service roads by water sprinklers to suppress dust.

The following measures are to be implemented to reduce Noisc pollution:-

Proper and regular maintenance of vehicles and other equipment

»  Limiting time exposure of workers to excessive noise. : ik

> The workers employed shall be provided with protection equipment and
earmuffscic. Ty "

>

Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty frucks.
Measures should be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to

the prescribed levels. Workers cogaged in operations of
HEMM, ete should be provided with ear plugs/muffs.

b) Water Pollution:-

iv,

Garland drain and siltation ponds of appropriate size should be construcled for the
working pit to arrest flow of silt and sediment, The wate)
for watering the mine arca, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and qualily should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Repion, Hyderabad. Data

gular interval to MoEF, CGWA and CGWB, Southemn,
Region, Hyderabad.,

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in ¢

onsultation, with Regional Director, CGWDB, Southem
Region, Hyderabad. Suitable measures should be taken for rainwaler harvesting,

Permission from the competent authority should be obtained for drawl of ground water,
if any, required for this project,

<) Solid Waste :-

i

iii.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose,

The following measures are to be adapted 1o control erosion of dumps:-

¥ Retention/toe walls shall be provided at the fool of the dumps.

> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils
be disposed as per
movement) Rules,
APPCB.

Genceral Conditions:

generated from the EM machines,
the Hazardous Wastcs (Managemen
2008 and its amendments thereof

mining operations, if any, shall
t, Handling, and transboundary
1o the recyclers authorized by

This order is valid for a period of 20 years OR the expiry date of mine lease period
issued by the Government of A.P., whichever is carlier. It was reported that the life
of the mine is 180 years. '

Pagc2 of4

¥ by d other
*  Water shall be sprinkled at regular interval on the main haul road and o

water so collected should be utilized

42
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“Consent for Establishment™ & “Consent for Operation™ shall be oblained from Andhra
Pradesh Pollution Control Board under Air and Water Act 1o carry on mining.

No change in mining technology and scope of wotking should be made without prior
approval of the SEIAA, AP, No further expansion or modifications in the mine shall
x carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
ipplicable,

The half-yenrly compliance reports in respect of the terms and conditions slipulated in
this onder & moenitoring reports shall be uploaded in the website of the project
periodically. 1t shall simultancously be submitted in hard and soft copies (o the
SEIAA and Ministry's Regional office, Bangalore on 1* June and [* December of
cach calendar year, et _

V. Officials from the Regional Office of MoE&F, Bangalore who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and’ documenisidata by the project proponents during. their inspection. A
complete sot of all the documents shall be submitted 1o the CCF, Regional Office to

MoE&F, Banpalore.

Vi Tour ambient air guality-monitering stations should be established in the core zone as
well as in the buffer zone. Location of the stations should he decided based on the
meteorological data, topographical features -and environmentally and ecologically
sensitive targets and frequency of moniforing should be wndertaken in consultation
with the State Pollution Control Board,

e

vii,  Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months,

viii.  Personnel working in dusty arcas should wear protective respiratory devices and they

should also"be provided With adequate “traitiing wINIITormiation O SaTety Wd health
aspects.

it.  The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstrocted due to ary mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from thé mine lease shall be taken,

% Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure 10 dust and take corrective
measures, if needed.

xi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senjor Exceutive, wha will report directly to the Head of
the Orpanization.

i Xii.  The funds earmarked for environmental protection measures (Capital cost of Rs. 2.0
f lakhs/annum & Recurring cost of Rs. 1.0 lakhs/snnim) should be kept in separate
account and should not be diverted for ather purpose. Year wisé expenditure should be
reported to the Ministry and its Regional Oflice located ut Bangalore,

! xiii.  The project proponent shall submit the copics of the environmental clearance to the
b Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
{ offices of the Government who in tum has to display the same for 30 days from the
date of receipt.

xiv.  The project authoritics should advertise at least in two local nesvspapers widely
circulated, one of which shall be in the vernacular languape of the locality ¢oncerned,
within 7 days of the issue of the clearance letier informing that the project has heen
accorded envirommental clearance and a copy of the clearance letter is avaj lable with
the State Pollution Centrol Beard and SETAA, AP,

_stipulate any further condition in the interest of cnvimnnient prateein <

- Bk 1o e
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xv.  The SEIAA or any other compelent wuthori y may alie/modify the above conditions ap. -



= ' s from respective

The propoment shall " obiain ‘all ofter mandatory clearances

departments. )
' Court ©

Avironmental clearance is subject to final order of the Hon bl\ev S?P;ﬁ;lgon (Civi

Kadia in the matter of Gon Foundation Vs. Union of India xn TAt

No.460 of 2004 as may be applicable to this project.

Any appeal against this Environmental Clearance shall l‘ig \\-ithddms};;:?&m;:s(jﬁ}c;

Tribunal, if preferred, within a period of 30 days as prmfnliod under Scction 16 07 The

——National Green Tribunal-Aet; 2010; e

iif.

i . . aw ioned
i xit.  Concealing the factual data or failure to comply with any of the conditions me:;hmihc
above may result in withdrawal of this clearance and aitract action U er

{ provisions of Environment (Protection) Act, 1986.

xx.  The SELIAA may revoke or suspend the order, if implementation of any _Of the above
condilions is not satisfactory. The SEIAA reserves the right to afllerlmodmy the above
conditions or stipulate any further condition in the intercs of environment protection.

xxi.  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & CO!‘I-TIO! ‘of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability

- Insurance Act, 1991 along with their amendments and rules.

‘ Sd/- Sd/- Sd/-

I MEMBER SECRETARY MEMBER CHATRMAN,
o ) __ SEIAAAP. ___SEIAAAP. SEIAA, A
F

{

} To

i

!

Sri M. Manjunatha, Managing Partuer,
M/s. Rathna Mincral Enterprises,
(4.810 Ha, Black Granite Mine),

D.No. 46/1 & 4, Gundliasagaram Road,
Gudupalli Mandal,

Kuppam-517425,

Chittoor District, AP,

Cell: 09341232927

E-mail: rmegranite@gmail.com, rmefactory@gmail.com

—

? IIT.CEB.Q/

t T - SR NI T e b’ 2

i ichior Environmental Engineer
i. (Unit -T)

i-".

b

};?” : . % 3 Aol

i

. >
s o Page 4 of 4
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. L ANDHRA PRADESH POLLUTION CONTROL BOARD
SoET ZONAL OFFICE: KURNOOL
N7 4 1*' Floor, Shankar Shopping Complex, Krishna Nagar Maln Road

B.Madhusudhana Rao, M.E,, LL.B,,

Joint Chief Environmental Engineer (FAC) e-mail: knl.zo

Phone :08518- 236912,

Fax: 08518- 233619

Jeee@pch.ap.gov.in

BY REGD POST WITH ACK. DUE

CONSENT & HW AUTHORIZATION ORDER

Order No.CTR - 655/APPCB/ZO-KNL/CFO/2014- 8%

(Consent Order for Existing/New o

Date.23 .01.2014

r altered discharge of sewage and/or trade

effluents/outlet under Section 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974 and amendments thereof and Oper
(Prevention & Control of Pollution) Act,
Authorization / Renewa

ation of the plant under section 21 of Air
1981 and amendments thereof) and
| of Authorization under Rule 5 of the Hazardous Wastes

(Management, Handling and Transboundary Movement) Rules, 2008.

CONSENT is hereby granted under se
of Pollution) Act, 1974 and under sectio
Act, 1981 (hereinafter referred to as

{hereunder to.

‘the Acts') and the rules

Black Granite Mine of M/s Rathna Mineral Enterprises,
Sy.No.132, 133, 134 & 135, Kotamakanapalli (V),

Gudupalli (M), Chittoor Dist.
(Hereinafter referred
discharge the effluen
the chimneys as detailed below.

i) Outlets for discharge of effluents:

ction 25/26 of the Water (Prevention & Control
n 21 of Air (Prevention & Control of Pollution)

and orders made

to as 'the Applicant') authorizing to operate the industrial plant, to
ts from the outlets and the quantity of Emissions per hour from

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
(LPD)
1. Domestic effluents 800 Septic tank followed by
soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions
No. Emissions at standards
peak flow
1. Attached to D.G. Set of capacity e SPM-115
— 250 KVA mg/Nm’

This order is subject to the pravisions of th
further subject to the terms and conditions incorporated in

enclosed to this order.

the

I

e Acts and orders made thereunder and

schedule A and B
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ili) Hazardous Waste Authorization:

Form - I
[See Rule 31 8 5(5)]

Date: 22.01.2014

Authorization No. CTR-655 /PCB/ZOK/HWM/2014-

The authorization is granted to handle hazardous waste as specified below:

S.No Name and quantity of Stream Disposal option
the Hazardous waste
1 Used Oil - 100 5.1 of Re-Processors/ Rgcyclers of
Lts/year. Schedule -| waste oil authorized by
APPCB/SPCBs

This order is subject to the provisions of ‘the Acts’ and 'the Rules’ and orderslmade
thereunder and further subject to the terms and conditions incorporated in the
schedule A, B and C enclosed to this order.

This consent is valid for manufacture the following products along with quantities only

| S.No. | Product Capacity
1. Mining of Black Granite
(over an extent of 4.810 Ha.) 1,200 m*Annum

This combined order of consent & Hazardous Waste Authorization shall be valid for a
period ending with the 31.12.2014 '

A

£ . e L
JOINT CHIEF ENVIRONMENTAL é GINEER (FAC)
ZONAL OFFICE, KURNOOL

Encl: Schedules A, B & C.

To\"/

Sri M.Manjunatha, Managing Partner,
M/s Rathna Mineral Enterprises
D.No.46/1 & 4, Gundlasagaram Read,
Gundupali (M), Kuppam-517 425,
Chittoor Dist.

1. Copy submitted to the Member Secretary, APPCB, Board Office, Hyderabad for
information

2. Copy to the JCEE (CESS), APPCB, Board Office, Hyderabad for information

3. Copy to the JCEE (HWM), APPCB, Board Office, Hyderabad for information,

4., Copy to the Environmental Engineer, APPCB, Regional Office, Tirupati for

information,
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SCHEDULE - A

The applicant shall make applications through online for renewal of consent
(under Water and Air Acts) and Authorization under HWM Rules atleast 120 days
before the date of expiry of this order, along with prescribed fee under Water
and Air Acts for obtaining consent of the Board along with detailed compliance

to the conditions stipulated in the CFO.

The industry shall immediately submit the revised application for consent to this
Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder and

wind direction

recorder,
The applicant shall not change or alter either the quality or the quantity or the rate

of the discharge or the route of discharge and shall not change or alter either the
prescribed quality or the rate of emission without the previous written permission of
the Board.

The applicant shall, not later than 30 days from the date of issue of this consent
order, certify in writing to the Board that the applicant has installed or provided for
an alternative electric power source sufficient to operate all facilities installed by the
applicant, to comply with the terms and conditions of this consent. In absence of
alternative electric power source sufficient to operate all facilities installed by the
applicant, to comply with the terms and conditions of this consent, production shall

be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased
effluent discharge and/ or violation of standards stipulated in this order or the
emission of any Air Pollutant into the environment in excess of the standards laid
down by the Board, occurs or is apprehended to occur due to accident, or other
unforeseen act or event, the person-in-charge of the premises, from where such
discharge / emission occurs or is apprehended to occur shall forthwith intimate the
fact of such occurrence or the apprehension of such occurrence to this Board, by
fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the
industry should take immediate action to bring down the discharge / emission
below the limits prescribed in this order.

A good house keeping shall be maintained both within the factery and in the
premises. All hoods, pipes, valves, sewers and drains shall be leak proof. Floor
washings shall be admitted into the effluent collection system only and shall not be
allowed to find their way into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions

through chimneys, for .
the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board,
whenever required.
1. Analysis reports of waste water/ emissions.
2. Log book for operation of pollution control systems.

3. Inspection book
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for

continuous recording of relevant critical parameters mentioned in Schedule - B as
per the CPCB guidelines and submit monthly reports.
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12,
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15.

16.

17.

18.

19.

20.

21,
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hall be provided for the Pollution
er consumption and chgmicafs consu'mptmn
uipment shall be maintained separately.

ment in Form V before 30
Rules, 1986 & its amendments

A §
Separate power connection with energy meter

Control Equipment and record of pow
for the operation of pollution control eq

[ ' i ent st
The applicant shall submit Environm
September every year as per Rule No.14 of E (P)

thereof. ' |

i i rd in this

The applicant shall comply with the directtvgs!orders rssu;:d r?ge”;ﬁ figapart. L
nsent order and at all subsequent times without any neglige is il

op him as per provisions of tne

applicant shall be liable for such legal action aga]inst’ . I
sz-:mct in case if non-compliance of any order/directive issued at any time and/or

violation of the terms and conditions of this consent order. _
The applicant shall fumnish to the visiting officer and / or the Board any information

regarding the construction, installation or operation of the_efﬂuent treatmebnt
system/ air pollution control equipment and such other particulars as may be

pertinent for preventing and controlling pollution.

The industry is liable to pay compensation for any environmental damage caused
by it, as fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests,

Government of India in respect of management, handling, transportation and
storage of hazardous chemicals and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of
India regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents
and remedial measures.

For any accident or spillage of hazardous wastes causing damage to the
Environment, the occupier or the transporter as the case shall be held responsible.

ate

In case of closure of industry, the un-used/not consumed raw materials falling
under the category of Hazardous Chemicals and mentioned in Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 and Amendment Rules,
2003 shall be removed and sold to other units within 90 days from the date of
closure to prevent any possibility of occurrence of an accident. In case the above
hazardous chemicals have lost their properties originally acquired, then they shall
be treated as Hazardous Waste and they should be disposed off only to the
authorized agencies of APPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe
handling of hazardous waste from time to time and submit the same to APPCB.
Emergency preparedness plan must be implemented immediately whenever there
is fire, explosion or release of hazardous waste or hazardous waste constituents,
which could endanger to human health or environment.
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23.

24.

25.

26.

27,

28.

29.

30.

31.
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Packaging, labeling and transportation of Hazardous Wastes shall be in
accordance with the provisions of the rules issued by the Central Govt. under the
Motor \fehicles Act, 1988 and other guidelines issued from time to time. The
packaging and labeling shall be based on the composition and hazardous
constituent of the waste, however all Hazardous Waste containers should be
provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the
procedure to be followed in case of an emergency during transit. The transporter
shall carry a Transport Emergency (TREM) card (as given in the guidelines for
management and handling of hazardous wastes) duly filled by the Hazardous
Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes
should be thoroughly detoxified before selling to agencies authorized by APPCB.
Proper records, specific to each Hazardous Chemical / Hazardous Waste
Containers / container Liners should be maintained in the following way:

i . Number of containers received.

i . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged
to a common, other internal, external sewerage or other drainage system without
prior approval of APPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that
they are perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or
drums are used for Hazardous Wastes, these drums / bags should be ensured that

they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises
without obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as
mentioned in the application by the person authorized shali constitute a breach of

this authorization.

The industry shall comply with the provisions of Batteries (Management and
Handling) Rules, 2001.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance
to their plant. One board shall contain the specific CFE and CFO conditions, in
sufficiently large font size so that it can be read easily from a distance of{0fttoa
normal eye, and other board shall carry, again in sufficiently large font size so as to
be able to read from a distance of 10 ft, the latest Water, Air, Noise and solid waste
monitoring data as well as the maximum vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in
the factory premises at a prominent place for the information of the inspecting
officers of the different departments.
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ter or consent, the Board

i i thing contained in th 9 2) of the Water
. Sgg&?sﬁggggga{g X t%e o o'y power$4unggritie;:::]oennd2n?1’gn)ts thereof a'_‘d
(Prevention & Control of Pollution) Act, 1974 @ lution) Act, 1981 and its

- : i ntrol of PO :
ander Saction 24 ot the:All (FOVEC r& aﬁ;?he conditions imposed herein above

is conditional let

amendments thereof to review any andfod t for the purpose of the Acts by the

and to make such variations as deeme
Board.

33. The authorization issued under Hazardous Wastes :
Transboundary Movement) Rules, 2008, shall comply wi
Environment (Protection) act, 1986.

34. Any person aggrieved by an order made by the S .
SeZﬁgn 26, Sggtion 27 gf Water Act, 1974 or Section 21 of_ Air Act, 1_981 may
within thirty days from the date on which the order is communicated to him, prefer
an appeal as per Andhra Pradesh Water rules, 1976 and Air Rules 1982, to such
authority (herein after referred to as the Appellate Authority) constituted under
Section 28 of the Water (prevention and Control of Pollution) Act, 1974 and Section
31 of the Air (Prevention and Control of Pollution) Act, 1981.

(Management, Handling and
th the provision of the

tate Board under Section 25,

SCHEDULE -B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible
and consumption shall not exceed the quantities mentioned below

Si No Purpose Quantity
1 Dust Suppression 400 LPD

2 Domestic 1000 LPD
3 Gardening/ irrigation 2400 LPD
TOTAL 3800 LPD

2. The industry shall file the water Cess returns in Form-I as required under section
(5) of Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the
5" of every calendar month, showing the quantity of water consumed in the
previous month along with water meter readings. The industry shall remit water
Cess as per the assessment orders as and when issued by Board.

3. The industry should comply with the National ambient air quality standards as per
MoEF, GOI notification dated. 18.11.2009 along the premises of the factory as

prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOXx 80

Noise Levels: Day time (6 AMto 10 PM)-75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
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4. The industry shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

5. The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entranc_e
to their plant. One board shall contain the specific CFE and CFO conditions, in
sufficiently large font size so that it can be read easily from a distance of 10 ft to a

normal eye, and other board shall carry, again in sufficiently large font size so as to
be able to read from a distance of 10 ft, the latest Water, Air, Noise and solid waste

monitoring data as well as the maximum vulnerable zone.

6. The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

7. The industry shall carry out only semi-mechanized open casting mining and shall
carryout Black granite mining in an area of 4.810 Ha only.

8. It is a semi mechanized open cast quarmry. The blacks are cut by using jack
hammer drilling, blasting and wedge cutting by wire saw. The separated blocks

shall be dressed manually.
9. The industry shall use non electrical delay detonators and shock tube initiative
system for blasting.

10. The industry shall adopt wet driling method and use pneumatic/hydraulic drilling
machine with inbuilt dust extraction cum collection system to control dust

emissions.

11. Fugitive dust emissions from all the sources should be controlled regularly. The
industry shall provide water spraying arrangement on haul roads, loading and
unloading and at transfer points for dust suppressions.

12. The industry shall deploy of water tanker on for water sprinkling in the main
haulage roads.

13. The industry shall lay concrete/construction of puccaltar roads for connecting mine
area and nearest road

51

14. The industry shalt-provide—ambient-air-quality-stations-and-submit-the-analysis
reports to the Board regularly.

15. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified

by MoE&F, Gol on 16.11.2009.

16. The industry shall scrupulously comply with conditions stipulated by the SEIAA,
Andhra Pradesh, Gowt. of India, MoEF, Hyderabad in the Environmental Clearance

order dated.25.10.2013.

17. Thg industry shall implement the following measures to reduce the air pollution
during the transportation of the mineral.

* Road shall be graded to mitigate the dust emissions.

» Overfilling of tippers and consequent spillage on the roads shall be avoi
oided.
The trucks shall be covered with tarpaulin. =

* Water shall be sprinkled at regular interval on the main haul r
service roads to suppress the dust cad and other

18. The industry shall implement the following measures to reduce the noise pollution.
* The proper and regular maintenance of the vehicles and other equipment.
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20.

2=

22.

23.

24.

25.

26.

27,

28.

29.

30.
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The industry shall take measu
Noise pollution (Regulation and Co
11.01.2010 issued by MoE&F, Gol to con

The industry shall provide ear plugs / muffs for the wor
operations of HEMM, etc., seilodes: Sid
The industry shall construct garland drain and s:ltgtlon ponds of ;tglgi‘s é’ sollatted
for the working pit to arrest the flow of silt and sediments. The w Bigilie g
shall be utilized for watering the mine area, roads, green belt deve Pd airtain
The drains shall be regularly de-silted particularly after monsoon an

properly.

The mine shall earmark separate area for overburden dump yard & collect solid
waste i.e., overburden (top soil and rock waste) properly. The topsoil shall be
stacked properly with proper slope with adequate measures and should be used
for plantation purpose.

The rock waste shall be dumped in the dump yard within the quarry lease area.
Under no circumstances, the industry shall not dump the overburden soil outside
the quarry lease area. The Board is constrained to revoke the CFO issued by the
Board in case overburden soil is dumped outside and also if complaints were
received from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

* Retention/toe walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
Suitable conservation measures to augment ground water resources in the area
shall be plant and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures shall be taken for rainwater

harvesting.

No change in mining technology and scope of working should be made without
prior approval from the Board. No further expansion or modification in the mine
shall be carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit and also in the vacant places with all tall growing trees with

wide leaf area,

The industry should earmark an amount of Rs.8.000/- per annum for 10 years -

towards the Enterprise Social Responsibility (ESR) activities. The industry shall
earmark this amount towards Enterprises Social Responsibility (ESR) activities and
spend under ESR through ESR / CSR Cell in the office of the District Collector,

The industry shall ear mark the funds as stipulated in EC for environmental
protection measures and the funds should kept in separate account and should not
be diverted for other purposes. Year wise expenditure should be reported to the
Ministry of Environment & Forest, Gol and its Regional office, located at Bangalore.

The industry shall provide septic tank followed by soak pit for disposal of domestic
effluents.
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31. The industry shall comply with all the directions issued by the Board from time to

time.

32. Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

33. The Board reserves its right to modify above conditions or stipulate any further

conditions in the interest of environment protection.

34. This Order is issued to the industry without prejudice to the action taken by the

" To

Task Force of the Board.
SCHEDULE -C

(See Rule 3(C) and 5 (5)
(Conditions of Authorization for occupier or operator handling hazardous wastes)

The industry shall file annual returns in Form-IV as per Rule 9(2) of the Hazardous
Waste (Management & Handling) Rules, 1989 as amended to the Board.

Industry shall dispose / sell the hazardous wastes to only industries/ agencies
authorized by State Pollution Control Boards. They shall verify the authorization of
the Board given to the party before disposing their wastes to the external party

The industry shall take all practical steps to avoid any spillage of effluents, waste
oil hazardous chemicals & hazardous wastes on land.

The industry shall store the hazardous waste on a raised platform under a shed till
it is lifted to TSDF, Dundigal, R.R.Dist.

The industry shall not store the hazardous waste in their premises for more than 90
days from the date of generation, as per the Hazardous Waste (Management &
Handling) Rules, 2003 and its amendments thereof.

Industry shall maintain 6 copy manifest system for transportation of waste
generated and a copy shall be submitted to Board Office and concerned Regional
Office.

The industry shall maintain the records of the Hazardous Waste in Form —lll as per
Rule 9 (1) of Hazardous Waste (Management & Handling) Rules, 1989 as
amended, to the Board.

The Industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B and Schedule-C of this order half yearly basis to Board
Office, Hyderabad and concerned Regional Office.

I

f) . r_" "’%q/! }4}4«5

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
ZONAL OFFICE, KURNOOL

Sri M.Manjunatha, Managing Partner,
M/s Rathna Mineral Enterprises
D.No.46/1 & 4, Gundlasagaram Road,
Gundupali (M), Kuppam-517 425.
Chittoor Dist.
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¥
t
T \
R ANDHRA PRADESH POLLUTION CONTROL BOARD
‘; E“.EHQ ZONAL OFFICE: KURNOOL
AR 1*! Floor, Shankar Shopping Complex, Krishna Nagar Maln Road
: Phone :08518- 236912
e-mail: knl.zo.jcee@pcbh.ap.gov.in
BY REGD POST WITH ACK. DUE
CONSENT & HW AUTHORIZATION ORDER
Order No.CTR - 655/APPCB/ZO-KNL/CFO/2014- 1249 | . Date:24.01.2015

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof, operation of the plant under Section 21/22 of Air (Prevention & Control
of Pollution) Act, 1981 and amendments thereof and Authorization/Renewal of authorization

under Rule 5 of the Hazardous Wastes [(Management, Handling & Transboundary,
Movement) Rules, 2008 & Amendments thereof). .

CONSENT is hereby granted under Section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, and under Section 21/22 of Air (Prevention & Control of Pollution) Act,
1981 and amendments thereof, and Authorization provisions of HW (MH &TM) Rules, 2008
(hereinafter referred to as ‘the Acts’, 'the Rules’) and amendment thereof and the rules and
orders made there undef to

M/s Rathna Mineral Enterprises,
(Mine Lease Area — 4,810 Ha),
Sy.No.132, 133, 134 & 135,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to

discharge the effluents from the outlets and the quantity of Emissions per hour from the
chimneys as detailed below.

i) _Outlets for discharge of effluents:

[ Outlet | Outlet Description | Max Daily Point of Disposal
No. Discharge
1. Domestic effluents 800 LPD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney No. Descripticn of Chimney
1. Attached to D.G. Set of capacity — 250 KVA
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Rule 5 (4)]
i 135
133, 134 & !
‘ Sy.No.132, ization to
' terpriss. ted an authori
a Mineral _Eﬂ_ : eby gran Gty 16
i Dl?tg? Isref;?r;egt, transport and dispo
tion, storage.

jzation (For
jii) Hazardous Waste Authorization (

Black Granite Mine of M/s [:?E(athi:; :
Kotamakanapalii (V), Gudupg relcep
operate a facility for collection,

Hazardous waste namely:

* HAZARDOUS WASTE WITH RECYCLI
Stream

NG OPTION:
Disposal option

S. | Name and quantity of , :
i oi

No | the Hazardous waste —r Re-Processors/ Recycrersig;\f'éaas;e

, 1 | Waste Oils - 100 . }?éd Sie i authorized by APPCB

Lts/Annum. SHoned
; i uantities me
This consent order is valid for manufacturing the following products with g
below only.
e Capacity
| S.No. Product
1. Mining of Black Granite 1200 Cum/Year
[ (Mine Lease Area — 4.810 Ha)

This order is subject to the provisions of ‘the Acts’ and th.e Rules' and. amendments made
thereunder and further subject to the terms and conditions incorporated in the Schedule A, B

and C enclosed to this order.

This combined order of consent & Hazardous Wasle Authorization shall be valid for a period
ending with the 31,12.2017.

JOINT CHIEF ERVIROYMENTAL ENGINEER

ﬁl: Schedules A, B & C.
To

Sri M.Manjunatha, Managing Partner, -
M/s Rathna Mineral Enterprises

(Mine Lease Area - 4.810 Ha),
D.No.46/1 & 4, Gundlasagaram Road,
Gundupali (M), Kuppam-517 425,
Chittoor Dist.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (Under
Water and Air Acts) and Authorisation under HWM Rules at least 120 days before the
date_ of expiry of this order, alongwith prescribed fee under Water and Air Acts for
obtaining Consent & HW Authorisation of the Board along with detailed compliance to the
conditions stipulated in the CFO & HWA.

All other conditions stipulated in the Schedule — A of the earlier combined CFO Order
No.CTR-655/APPCB/Z0-KNL/CF0/2014-838,dt.23.01.2014 remains same. The industry
shall ensure consistent compliance of each conditions of Schedule — A.

SCHEDULE -B

. The project authority shall take steps to reduce water consumption to the extent possible
and consumption shall not exceed the quantities mentioned below

Sl No Purpose Quantity
1 Dust suppression - , 400 LPD

2 Gardening/irrigation i 2400 LPD

3 Domestic B 1000 LPD
TOTAL 3800 LPD

. The project authority shall file the water Cess returns in Form-I as required under section
(5) of Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5" of
every calendar month, showing the quantity of water consumed in the previous month
along with water meter readings. The industry shall remit water Cess as per the
assessment orders as and when issued by Board.

. The proiect autherity should comply with the National ambient air guality standards as per
MoEF, GOl notification dated. 18.11.2009 outside the mine lease area at the boundary of
the mine, as prescribed below.

S.No Parameters Standards in pg/m3
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 ] 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

. The project authority shall comply with emission limits for DG Sets upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 under the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448 (E), dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004. In case of DG Sets more than 800 KW
shall comply with emission limits as per the Notification G.S.R. 489 (E), dated 09.07.2002
at serial No.96, under the Environment (Protection) Act, 1986.

. The project authority shall not increase the mining capacity beyond the permitted
capacity mentioned in this order, without obtaining CFE/CFO of the Board.

. The project authority shall carry out only semi-mechanized open cast mining and shall
carryout Black Granite mining in an area of 4.81 Ha only. The blocks shall be separated
from mother rock by using jack hammer driling and wedge cutting by wire saw. The
separated blocks shall be dressed manually.

. The project authority shall not carry out-any blasting operations.

. The project authority shall adopt wet drilling method and use pneumatic/hydraulic drilling
machine with inbuilt dust extraction cum collection system to control dust emissions.
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e controlled regularly. The project

Id b : ;
9. Fugitive dust emissions from all the sources shou haul roads, loading and unloading

: on
authority shall provide water spraying a_l‘raﬂgemem |
and at transfer points for dust suppressions. ively for water sprinkling in the mine
10. The project authority shall deploy water tanker exclusively

haulage roads for dust suppression. . _ ) d submit the analysis
11. The project authority shall provide ambient air quality stations an

reports to the Board regularly. the air pollution
12.The project authority shall implement the following measures to reduce

during the transportation of the mineral.

* Road shall be graded to mitigate the dust emissions.

: ided. The
* Overfilling of tippers and consequent spillage on the roads shall be avoided
trucks shall be covered with tarpaulin.

* Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

13. The project authority shall implement the following measures to reduce the noise
pollution. :

* The proper and regular maintenance of the vehicles and other equipment.

* Limiting time exposure of workers to the excessive noise. Worker employed shall be
- provided with protection equipment and ear muffs.

* Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

14. The project authority shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol o control the noise to the prescribed level :

15. The project authority shall construct garland drain and siltation
for the working pit to arrest the flow of silt and sediments. Th
utilized for watering the mine area, roads, green belt develo
be regularly de-silted particularly after monsoon, and maintai

16. The topsoil, if any, shall be stacked properly with prope
and should be used for plantation purpose.

17. The overburden (top soil and rock waste)shall be dumped in the d
quarry lease area. Under no circumstances, the project autho
overburden soil outside the quarry lease area. The Board is cons
CFO issued by the Board, in case overburden soil is dumped

ponds of appropriate size
€ water so collected sha|| be
Pment, etc., The drains shall
ned properly.

r slope with adequate measures

ump yard within the
rity shall dump the
trained to revoke the
outside and also if

* Retention/toe walls shall be provided at the foot of the dumps

» Worked out slopes are to be stabilized by planting appropriate shr'ub / grass species
on the slopes.
* Garland drain around the dump for diversion of s

torm water, The garland drain shall
be routed through siltation pond of adequate size.

approval fror_n the Board. No further €xpansion or modificati
carried out without prior approval from the Board.

21. The project authority shall dev

elop greenbelt along the mine lease area with tall growing
trees with wide leaf areg.
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23.

24

25.

26.

10.

1.

To

Sri M.Manjunatha, Managing Partner,
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The project authority shall provide septic tank followed by soak pit for disposal of
domestic effluents.

The project authority shall comply with all the directions issued by the Board from time to
time.

. Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
in the interest of environment protection.

The conditions stipulated in this order are without prejudice to the rights and contentions
of this Board in any Hon’ble Court of Law.
SCHEDULE -C
(See Rule 3(C) and 5 (5)
(Conditions of Authorization for. occupier or operator handling hazardous wastes)
The applicant shall give top priority for waste minimization and cleaner production
practices.
The applicant shall not store the Hazardous Waste for more than 90 days a per the
Hazardous Wastes (Management, Handling & Transboundary Movement) Rules, 2008.
The applicant shall store Used / Waste oils and Used Lead Acid Batteries in a secured
way in their premises till its disposal.

The applicant should not dispose Waste oils to the traders and the same should be
disposed to the authorized Reprocessors/ Recyclers.

The applicant shall check the certificate/authorization/order of MoEF issued to the re-
user/re-cycle units while disposing the waste oil.

The applicant should dispose Used Lead Acid Batteries to manufacturers / Dealers on
buy-back basis.

The applicant shall take necessary practlcal steps for prevention of oil spillages and
carryover of oil from the premises.

The applicant shall maintain. 6 copy manifest system for transportation of waste
generated and a copy shall be submitted to Board Office and concerned Regional
Office.

The applicant shall dispose/sell the hazardous wastes to only industries/agencies
authorized by State Pollution Control Boards. They shall verify the authorization of the
Board given to the party before disposing their wastes to the external party.

The applicant shall submit the condition wise compliance report of the conditions
stipulated in Schedule-B and Schedule-C of this order on half-yearly basis to Zonal
Office, Kurnool and concerned Regional Office.

The applicant shall maintain good housekeeping & Maintain proper records for
Hazardous Waste stated in Authorization.

JOINT CHIEF ENVIRQNMENTAL ENGINEER

(g_\ ZONAy E, KURNOOL
o

M/s Rathna Mineral Enterprises
(Mine Lease Area — 4.810 Ha),
D.No.46/1 & 4, Gundlasagaram Road,
Gundupali (M), Kuppam-517 425,
Chittoor Dist.
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i ANDHRA PRADESH POLLUTION CONTROL BOARD
C 73 ZONAL OFFICE: KURNOOL
e\ 2 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone : 08518- 236912,

e-mail: jceezoknl@gmail.com
, Date:12.09.2017

Order No. CTR-655/APPCBI/ZO-KNL/CFO/2017-

AUTO RENEWAL OF CONSENT AND AUTHORIZATION ORDER FOR OP ERATION

In response to your application dt.06.09.2017 for Auto Renewal of Consent Order and
Authorization order, the Board hereby extends validity period of Consent and Authorisation
order issued vide order No.CTR — 655/APPCB/ZO-KNL/CFO/2014-1249, dt.24.01.2015 with
validity upto 31.12.2017 for further period of 5 (FIVE ) years i.e, upto 31.12.2022 under sections
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and 21 of the Air (Prevention
and Control of Pollution) Act, 1981 and Authorization under Rule 6 of the Hazardous Waste and
other wastes (Management and Transboundary Movement) Rules, 2016.

1. All other conditions mentioned in Schedule A,B &C of the Combined CFO &HWA order
issued by the Board vide order dated 24.01.2015 remain same.

2. The project autharity shall comply with the standards issued by Ministry of Environment
and Forest & Climate Change / CPCB from time to time.

3. The project authority shall submit the compliance report on all the stipulated conditions
of Consent for Operation (CFO) and HWA order to RO, Tirupati for every six months i.e.

on 1% January and 1% July of the year.

For A.P. Pollution Control Board

To

Sri M.Manjunatha, Managing Partner,
M/s.Rathna Mineral Enterprises,
(Mine Lease Area — 4.810 Ha),
D.No.46/1 & 4, Gundlasagaram Road,
Gundupalli (M), Kuppam — 517 425,
Chittoor Dist.

-

Digitally Signed B ,r/_TFmra ajendra Reddy
(AP Pollution Control Board
1 Dank Approval Ref id - SDPCBOSTI 70162 Date : 13-Sep-2017 16:1f/44 IST
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Directorate General of Mines Safety
¥z &7 / Chennal Region

No.SZ/CNR/TN/Granite/106(2)(b)/Perm-22/2016/ F-Z¢f Chennai ~ 600 040, dtd the IR (03 \ &

From:
Director of Mines Safety,

Chennai Region,
No.46, AA" Black, 2™ Street,
Annanagar, Chennai - 600 040.

To:
Sri M.Manjunatha,
Owner: Rathna Black Granite Mine of

(SF No.132,133,134 & 135)

M/s Rathna Mineral Enterprises,

# 34/9, Surya Apartment, 2 Floor,
1* Main Road, Sreekantan Layout,
High Grounds, Bangalore-560 001.

Subject:- Conditions governing the use of Heavy Earth Moving Machinery (HEMM) without deep hole
drilling and blasting under Regulation 106(2)(b).of the Metalliferous Mines Regulations, 1961, at
Rathna Black Granite Mine of M/s Rathna Mineral Enterprises at SF No.132,133,134 & 135 of

Kotamakanapalli Village, Gudupalli Mandal, Chittoor District, Andhra Pradesh State,

Sir
' Please refer to your manager’s application submitted vide letter No. Nil, dt:22.01.2016 on the
above subject along with surface plan No.4 dt: 29.01.2016 enclosed therewith.

The matter has since been examined in the light of what has been stated in your application,
In-exercise of the powers conferred on the Chief Inspector of Mines under the provisions of
Regulation 106 (2)b) of the Metalliferous Mines Regulations, 1961 and by virtue of the
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General
of Mines Safety) under Section 6(1) of the Mines Act, 1952, I hereby specify the following Conditions
governing the use of Heavy Earth Moving Machinery (HEMM) without deep hole drilling and blasting
under Regulation 106(2)(b) of the Metalliferous Mines Regulations to form benches in overburden &
orebedy at Ajjanahalli Black Granite Mine of M/s Tamilnadu Minerals Limited at Rathna Black Granite
Mine of M/s Rathna Mineral Enterprises at SF No.132,133,134 & 135 of Kotamekanapalli Village,
Gudupalli Mandal, Chittoor District, Andhra Pradesh State subject to the following conditions being

strictly complied with:
1.0 General:

Except where otherwise provided for in this conditional permission, all provisions of the

1.3
Metalliferous Mines Regulations, 1961 shall be strictly complizd with.

1
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2.0
2.1

2.1.1

21.3

2.1.4

2.2
221

2.2.2

2.2.3

2.2.4

2:2.5

2.2.6

266 5)

Opencast working:

Height and Width of Benches! |
ther rock format!crn‘shal
hine used for digging

n overburden, ore body or ©

The height of benches i ‘ . \
than 7.0m or maximum digding height of the mac

removal, whichever is less.

Width of any bench shall not be less than - . ;
! i ic on the bench plus 2 m, 0
(a)  width of the widest ma hine plylng s dumper; of

(b)  if dumpers ply on the bench, 3 times the wi
(© the height of the bench, whichever is more.

When persons are

employed at the working face,
ensure their safety by dressing the sides o

f the bench.

Formation of benches shall be done from top downwards.

Roads for Trucks and Dumpers etc:

adequate precautions sha

| not be more
excavation or

Il be taken to

All roads for trucks, dumpers or other mobile machinery shall be maintained In good

condition.

Wherever practicable, &ll roads from the opencast warkings shall be arranged to provide
one-way traffic. Where one-way traffic it is not practicable, no road shall be of width less

than three time plus 5m width of the largest vehicle plying on road.

All corner and bends shall be made in such a way that operator of vehicle have clear view
of distance of not fess than 3 times the braking distance of largest HEMM working at

40Km/hour.

Where it is not possible to ensure a visibility for a distance as mentioned In clause (2.2.3),
there shall be provided with two roads of width not less than 2 times plus 3m of largest
vehicle plying on the road with a strong road divider at centre with adequate lighting and

reflector along the divider.

Where any road existing above level of surrounding area it shall be provided with strong

parapet wall/embankment of following dimensions:
(a)  Width at top-not less than 1 m.
(a)  Width at hottom-not fess than 2.5 m.

(b)  The height not less than the diameter of tyre of largest vehicle plying on road. It
may be noted that just dumping of mud or OB shall not be treated as strong

parapet wall.

No road shall have gradient more than 1 in 16.However, the ramps with 1in 10 gradient

shall not be for more than 100m at one stretch.

3.0 Supervision :
A person, possgssing at least Foreman’s certificate of competency under the provisions
Metalliferous Mine Regulations 1961 8 granted authorization under the provisions of
Regulation 34(6) of the Metalliferous Mines Regulations, 1961, shall be appointed as the

manager of the _mine to look after HEMM operation. This permission shall stand revoke as
soon as the qualified manager ceases to work in the mine. Use of HEMM shall be suspended

3.4

in the absence of the Manager with aforesaid qualification.

2
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1

3.2

3.3

3.4
3.5

3'6
3.7

4.0
4.1

4.2

4,3

4.4

4.5

4.6

4.7

4.8

Adequate number of supervisors including duly gualified Mine Fore Man/mate shall be
appointed in each working shift to assist the manager, Manager and Mate shall be
responsible to see that all the regulations and the orders made there under are strictly
complied with. '

The aggregate horse power of the machinery used in such opencast workings shall not
exceed 500, including not more than two excavators with total horse power not exceeding
200 are deployed at the mine.

No deep hole blasting shall be carried out in such workings.

Average employment shall not exceed 75 in all In the mine and consumption of explosives
per day shall not exceed 100 Kgs.

The Manager shall not manage more than one mine,
No ore dressing/handling/processing plant is attached with the mine.

1I- MACHINERY
DESIGN & MAINTENANCE OF MACHINERY& VEHICLES

Every Heavy Earth Moving Machinery shall be maintained In good and safe working condition.

Every Heavy Earth Moving Machinery shall be provided with efficient warning devices,
adequate front and rear lights and efficient brakes. Every Dumpers/Truck shall be provided
with Audio-Visual warning device, which shall be actuated automatically to produce both
audible and visual warning system during reversal of vehicle and any other advanced
mechanism like rear view mirror shall be provided

Every shovel shall be so designed zs to afford the operator clear and uninterrupted vision all
around,

Operators cabin of every machine or vehicle shall be well designed and substantially built so as
to ensure adequate protection to the operator against heat, dust, noise etc., and at the same
time provide adequate safety to the operator in the event of overturning of heavy earth
maving machinery. A seat belt for the safety of the operator shail also be provided.

The code of instructions furnished by the manufacturers in the matter of malntenance of
varlous machinery and vehicles and preventive maintenance schedules for each type of
machinery and vehicle shall be strictly followed,

Every machine and vehicle shall be allocated at least one day in every week for maintenance.
Before the machine or vehicle is sent out for work after maintenance, it shall be thoroughly
inspected by the engineer, mechanical foreman or other competent person authorized by the
Manager in writing, who shall satisfy himself that the machine or vehicle is mechanically sound
and in efficient working order.

A teport of every inspection riade urdeér clause (4.6) shall be recorded in a bound paged book
kept for the purpose and shall be signed and dated by the person making the inspection and
countersigned by the Engineer.

Every machine in use shall be thoroughly inspected once at least in every 24 hours by a
competent person duly authorized by the Manager of the mine.

3
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4.9

4.10

4.11

4.12

4.13

4.14

4.15

4.16

4.17

4.18

4.19

4.20

4.21

king inspection, noticeg
gtent person ma b ed unt:
_ : n or other compet hicle shall not be used uny |
4 Engl?eer, Mech?]?;?rly i:orrigﬁcle the sald machinery or Ve
any defect in any mac ! ]

has been remedied.
the deled s operator shall be promptly attended to.

wan shall be tagged at the
il its use shall be

Any defect in a machinery or vehicle reported by
ing con

Any machine or vehicle found to be in an unsaf% Upﬁéﬁ_{?lngusE.. and

operator's positon "OUT OF SERVICE, D o]

prohibited until the unsafe condition has been cor

P,

: toh Wi vide a safe place for
All repair to machinery or vehicle shall be done at a lacation, which will pro
the persons engaged on repairs.

ecessarily be done while the machine or

Except for testing, trial, or adjustment, which must n positive means taken to

vehicle s in motion, every machine or vehicle shall be shut down 3"(’;‘1 -
prevent its operation while any repair or manual lubrication is being done.

i i ich i Id apart by use of slings,
Any machinery, equipment or part thereof which is suspended or he /
holsts, jacks shall be substantially blocked or cribbed before men are permitted to work

undemeath or between such machinery, equipment or part thereof, (
Power shall be disconnected when repairs are made to any electrical machinery.

While inflating tyres of transport vehicles, suitable protective cages shall be used. Tyres shall
never be inflated by standing/sitting either In the front or on the top of the same.

Only such fitters or mechanics, who possesses driving license under Motor Vehicles Act shall be
authorized by the manager to test-run the HEMM,

The Brakes of all trucks-dumpers and other transport vehicles shall be tested atleast once in
every fortnight by a compatent person duly authorized by the Manager of the mine in manner
detailed below:

Serv.ipe Brake Test: The Service brake shall be tested with the vehicle is fully loaded
condition on a specified gradient and speed. It shall stop within a specified distance by the
manufacturer of the vehicle when the service brake Is applied.

Parking Brake Test: The parking brake shall be capable of holding th ‘
truck/dumper/transport vehicle when is fully loaded and placed on maximum gradigent 0?
roadway which is permitted, for a period of atleast ten minutes ’

A record of all such test shall be maintained in a bound pa

_ ged book kept for the
purpose and shall be signed by the person carrying out the test and co
Engineer and Manager of the mine. MFRSISIEes by e

Every dumper/tipper/truck shall be provided with automaticall ' io~vi
; ; - operatin .
reversing alarm, which shall always be kept in working order. ¥ Speing audovisug

Fareman without deep hole
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5.0 DAILY EXAMINATION OF MACHINERY AND VEHICLE:
51 At the commencement of every shift, the Engineer or Mechanic or Fareman or other

authorized Competent persons shall personally inspect and test every machine and vehlicle
paying spedial attention to the following details:

5.1.1 That the brakes and the horn or other warning devices are in working order;

if the vehicle or machine is required to work after day light hours that the lights are In working
order.

5.1.2 He shall not permit the vehicle or machine to be taken out for work nor shall he drive the !
vehicle unless he is satisfied that it is mechanically sound and in efficient working order.

51.3 He shall also maintain a record of every inspection in a bound pagad book kept for the
purpose. Every entry in the book shall be signed and dated by the person making the
inspection.

6.0 OPERATION OF MACHINERY:

6.1.1 No person other than the operator or his helper if any or any person so authorized In writing
by the manager shall ride on a Shovel or Excavator.

6.1.2 No shovel or excavator shail be operated in a position where any part of the machine,
suspended loads or lines are brought closer than three metres to exposed high voltage lines,
unless the current has been cut off and the line de-energized. A notice of this requirement
shall be posted at the operator’s control panel,

6.1.3 Electrical cables, if any shall be laid in such a manner that they are nat endangered either
by falling rocks or by mobile equipment.

6.2 If more than one stripping machine is in use in any area, either on the same bench or on
different benches the machines shali be so spaced that there Is no danger of accident from
flying or falling objects etc. from one machine to the other.

7.0 DUTIES OF MACHINERY OPERATORS:

7.1 2) Every Heavy Earth Moving Machinery shall be under the charge of a competent person
(herein celled the ~operator’) authorized in writing by the Manager.

b) Operator/driver of each HEMM chall be selected from amongst persons possessing requisite
qualifications. The selection process shall comprise a test to check driving/operating skill,
aptitude, health and oral examination of the candidate by a competent selectlon committee. The
selected person shall be trained and their competency shall be evaluated by a board constituted
by the mining company.

c) All operators of HEMM shall undergo reqular checks to test thelr driving/operating skill,
knowledge and health once in every five years,

d) To prevent unauthorized driving, a system shall be evolved whereby the ignition key and /or

cabin key always remaln with the driver/operator or with specifically deslgnated competent
person,

7.2 At the commencement of every shift, the operator shall personally inspect and lest the
machine, paying special attention to the following details:

7.3.1 That the brakes and every warning device are in working order.

7.3.2 Ifn;t is required to work after the day light hours, all the lights on the vehicle are in working
order.

5
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7.3.3

7.34

7.3.5

7.3.5

8.0
8.1

8.2
83
84

8.5

8.6

8.7

8.8

9.0

9.1

8.2.2

8.2.3

hine unless hg .
he work the mac is
Operator shall not take out the machine for Wirkorlﬁirnsghs'l'her'

satisfied that it Is mechanically sound In efficient w arein stich proximity as to he
The operator shall not cperate the machine when persons

endangered, , age units 2nd other. While
Operator shall not swing the bucket of a shovel over D;sst‘z?cm’tlm%er and not over the cab,
truck are being loaded he shall swing over the body of the

unless the cab Is protected by a substantially strong cover. i
) = ac "
The operator shall not allow any unauthorized person to ride on the m

o HICLES:
OPERATION OF THE TRUCKS-DUMPERS & OTHER TRANSPORT VE

; i ol f Practice for
The Manager of the mine shall frame a Standard Operating GU“}'EI'”::/ igge ;Jn d eiera i
operation of trucks-dumpers and other vehicles on the following asp
compliance.

No person shall be permitted to ride on the running board of  truck or dumper.
As far as possible, loaded dumpers or trucks shall not be reversed on gradients.

While reversing a vehicle at dump Yard/stopping point suitable mechanisn? like stgp
blocks/earthen bung &tc. shall be provided to prevent a vehicle from approaching towards
edge of dump.

When not in yse every truck or dumper or other transport vehicle shall be moved to and
parked at Proper parking places.

No unauthorized person shall be permitted to enter or remain in any dumping yard or turning

While vehicle is being loaded/unioaded On a gradient, the same shall be secured oh a
stationary position by parking brake and any other suitable mechanism,

DUTIES OF TRUCK/DUMPER OPERATORS:

At the commencement of every shift, the Operator shall alsg personally inspect ang test the
machine, Paying special attention to the following details:

When approaching Stripping equipment, the driveriof the dumper/truck shall sound the audible

warning signal and shall not attempt to pass the stripping equipment until he has recelved 3
proper audible signa in reply,

Before crossing a road or railway line, he shall reduce his speed, look in both directions along

the road or railway ling, and shall proceed across the rozd or Jine only if it is safe to dg 50.

6
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9.2.4

9.2.4

9.2.5

9.2.6

9.2.7

9.2.8

9.3

10.0
10.1

10.2

10.3

10.4
11.1

11.2

The operator shall sound the audible warning signal before while approaching ‘blind’ corners or
any other points from where persons may walk in front unexpectedly.

e truck or dumper in reverse unless he has a clear view of the

The operator shall not operate th
audible warning signal before reversing a truck or

area behind the vehicle. He shall give an
dumper.

The operator shall be sure of dearance before driving through tunnels, archways, plants,

structures etc.

The operator shall see that the vehicle is not overloaded and that the material is not loaded In
a dumper or truck so as to project horizontally beyond the sides of its body and that any
material projecting beyond the front or rear is indicated by a red flag during day and a red
light after day light hours.’

not allow any unauthorized persons to ride on the vehicle. He shall also not

The operator shall
thorized number of persons to ride on the vehicle.

allow more than au
As far as possible loaded trucks or dumper shall not be reversed on gradient

e Mines Manager for mavernent of all trucks, tippers

“The Code of Traffic Rules” framed by th
he relevant places in the opencast workings of the

and dumpers prominently displayed at t
mine shall be complied with.

SPOIL BANKS
The spoil bank shall be designed and maintained sclentifically.

The toe of the spoil bank shall not approach Railway or other public works, public road or
building or other permanent structures not belonging to the owner of the mine closer than a

distance equal to the vertical height of the spoil bank.

A suitable fence shall be provided between any rallway or public works or road or building or
structure and the toe of an active spoil-bank so as to prevent unauthorized persons from

approaching the spoll bank,

No person shall, or shall be permitted to approach the toe of an active spoll bank where he
may be endangered from material rolling down the face.

ADDITIONAL DUTIES OF COMPETENT PERSON PLACED IN CHARGE OF MACHINES
AND VEHICLES IN OPENCAST WORKINGS:

During each shift ‘ghe machines and vehicles at work shall be placed under the charge of
quahﬁec] and experienced competent person to effect inspection, examination, safe operations
and maintenance of the rpachines and vehicles. During his shift the competent person shall;

(a)  inspect, examine machines, equipments and vehicles satisfy himself that the\’rilfe

in sound and safe working order;
gicz)) 2;:; uarlénm atny machine and vehicles 'go be used, if it is found defective;
n o tha every machines and vehicles used is In a safe and efficient order;
e that each operation, activity is carried on in safe and efficient manner.

7
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12.0
12.1
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131
1311

13.1.2

13.1.3

13.1.4

13.1.5

13.1.6
13.1,7

13.1.8
13.1.9

13.1.10

13,113

13.1.12

13.1.13
13,1.14

Precautions while Drilling: ctinctly ma rked by the Mine

' i
The position of every shot - hole to be drilled shall be d
Foremen so as to be readily seen by the drillers.

i ithin 60m on the same
No person shall he permitted to remain wi_thin a rafjlus g:rfe%nl Str. withi
bench where charging of holes with explosives is being ¢

Transport of Explosives: el
; aken:
Where explosives are transported in bulk, the following precautions shall be

& ' blastin
Transport of explosives from the magazine to the primiag station or ;he_?;]t: gjanﬁl‘y o?
shall not be done except In original wooden or cardboard packing cases. sl the Sehua]
explosive transported at one time to the site of blasting shall not exce d to the site
quantity required for use in one round of shots, Explosives shall be transportef i
of blasting not more than 90 minutes before the commencement of charging of the '

No mechanically propelied vehicle shall be used for the transport of explosives unless it is
of a type approved in writing by the Chief Inspector.

Every vehicle used for transportation of explosive shall be marked or placarded on both

sides and ends with the word ‘Explosives’ in white letters not less than 15 cm high on a
red background,

(
Every mechanically propelled vehicle transporting explosives shall be provided with not less
than two fire extinguishers (one of carbon tetrachloride type for petroleum fire and the

other of carbon dioxide under pressure type for electrical fire) suitably placed for
convenient use,

The vehicle used for transport of explosives shall not be overloaded and in no case shall
the explosive cases he piled higher than the sides of its body.

Explosives and detonators shall not be transported in the same vehicle, at the same time.

No persons other than the driver and his helper shall ride on a mechanically propelled
vehicle used for transport of explosives,

A vehicle loaded with explosive shall not be left unattended.

Engine of a vehicle transporting explosives shall be stopped and the brakes set securely
before it is unloaded or left standing.

A vehicle transporting explosives shall not be driven at 8 speed exceeding 25 kilometers -
per hour.,

A vehicle loaded with explosives shali not be taken into garage or repair shop and shall not
be parked in a congested place.

A vehicle transporting explosives shall not be re-fuelled except In emergencies and only
when its engine is stopped and other precautions taken to prevent accidents.

No trailer shall be attached to a vehicle transporting explosives,

Every vehicle used for the transport of explosives shall be carefully inspected once in every
24 hours by a competent person to ensure that:

(a)  fire extinguishers are filled and in place;

(b)  the electric wiring is well-Insulated and firmly secured :

()  the chassis, engine and body are clean and free from surplus oll and grease;

(d)  the fuel tank and feed lines are not leaking; and

(e)  lights, brakes and steering riechanism are in good working order.

5:.
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13.1,

13.1.

14.0
14.1

14.2

14.3

14.4

145

14.6

g

15  Report of every inspection made under clause (13.1.4

) shall be signed and dated by
competent person making the Inspection.

16 Al operations connected with transport of explosives shall be conducted under the

personal_ supervision of a Mine Foreman in charge of blasting operations at the mine.

17 The blaster shall personally search every person engaged in the transport and use of

explosives and shall satisfy himself that no person so engaged has In his passession any

cigarette, ‘biri” or other smoking apparatus, or any match or any other apparatus of any
kind capable of producing a light, flame or spark.

Precaution during Firing?

Shots shall not be fired except during hours of day-light, All holes charged on any one day
shall be fired on the same day.

As far as practicable, shot firing shall be carried out either between shifts or during the
rest interval, or at the end of work for the day.

During the approach and progress of an electric storm, the following precautions shall be
taken:

(8) no explosive, particularly detonators, shall be handled;

(b)  if charging operations have been commenced, the work shall be discontinued until
the storm has passed;

(©) if the blast is to be fired electrically, all exposed wires shall be coiled up and If
possible placed in the mouth of the holes, or kept covered by something other than
a meta! plate/conductive material;

(d)  all wires shall be removed from contact with the steel rails or a haulage track so as

to prevent the charge being exploded prematurely by a local strike of the
lightening.

The danger zone shall be distinctly demarcated (by means of red flags properly arranged
and supported) before charging of holes is to commence.

Before firing, a siren installed for the purpose shall be blown three times for one minute
each at intervals of one minute; and no shots shall be fired unless the blasting foreman
with assistance of sufficient number of persons appointed In writing by the manager for

the purpose has ensured that all persons have left the danger zone or have taken
adequate shelter.

No shot shall be fired when there is traffic on any road or railway track within the danger
zone.

15.0 MISCELLANEQUS:

15.1

15.2

15.3

Tractor-trailer combination shall normally not be allowed on haul roads. (Where inevitable,
only four wheeler trailers with separate brakes of their awn shall be used.

Trucks, tippers and other heavy vehidles, not belonging to management shall not be allowed in
the mine premises without a valid pass issued by the competent authority of the mine. Before
the pass Is Issued the mine engineer/competent person shali check the roadworthiness of such
vehicle. In order to check the entry of such vehicle in the mine premises, properly manned
check gate shall be provided at the mine entrance where the record of entry & exit of each

vehicle shal-l be maintained. At the check gate the license of the drivers shall also be checked
for eliminating the possibility of unficensed persons driving the vehicle,

Persons engaged in surface operation and in particular, the contractor’s workers shall be
provided closer and competent supervision,

9
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15.4

155

15,6

15.6.1

15.7

15,8

15.9
15.9.1

15.9.2

15.9.3

% — ",
QQ‘ mises through the contractors shall pg
re .

. ine p : be ensured that the
ons engaged at any work within Fhﬁ T-iated briefings and it sha?l s have additional]y
All pers t training and other job r ing the mine premise
provided with ml?{;” belonging to contractors entering :
x r the ve e it 3 = iesu‘
g;zsr;xgiamed the salient provisicns of “Traffic Ru . ¢ through eontiack ar's worker or
. peration, including the operation carried ou etent supervisor, duly appointed
Each :S'_‘geeg*;er‘fn c?;pgha" bk placed under the charge of a comp
VOU | ]

and authorized by the manager. . . _
ion/equipmen
Manager shall frame Safe Operating Procedure (SOP) for eaci:jfgezt ail/ st?;tutory persons o
of it shall be handed over to all concerned. It shall be the :
enforce the SOPs so framed.
i re for use of
In case of "Dimensional Mining”, Manager shall also frame safe DPert?;g?tgf;iﬂl; W il of
Derrick Crane, Mobile Crane, Wire-Saw, use of expanslon chemica

; : ed over to
excavators for handling of granite blocks and the copies of the same shall be hand
all concerned including all statutory persons for enforcement.

All the precautions and directives given in DGMS circulars issued from time to time shall be
compiled with,

The Owner, Agent and Manager shall ensure that the aforesaid conditions are made known 1o

all concerned. They shall also ensure that every such person has fully understood the samet

and complies with them.
Please note that this permission is subject to the following additional conditions:

In the event of any change In the circumstances connected with the use of HEMM which is

authority to that affect in writing from this Directorate.

These governing conditions may be amended or withdrawn at any time should it be considered
necessary in the interest of safety.
These governing conditions being issued specifically under

and without prejudice to any other provision of law, which
at any time,

the regulations mentioned ahoye
may be or may become applicable

Yours faithfully,
\}‘.fif\-"f‘a' Har’
(AK Megharaj)
Director of Mineg Safety
Chennai Region, 57

10
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Govt. of India
Ministry of Labour and Employment
Shram Suvidha Portal

Establishment Profile

_A | Establithment Setup Details e e e
1 LIN 1-3584-4541-2
2 |Name Kotamaganpalli Granite Mine Of M/s Ratna
Mineral Enterprises
3 |Address Kotamaganapalli Village, Gudipalli Mandal,
Chittoor, Andhra Pradesh - 517425
4 |Selup Date
5 {Whether Factory Na
6__{Involved in Hazardous Activity No
7 __|Dangerous No
8 |Seasaonal No
g [Number of employees al the time of Regisiration |0
10 |Economic aclivity as |Section Mining And Quarrying

per National Industrial
Classification

Group/Class/Subclass

11 |Ownership Type {Sector

12 |Brief Descriplion

13 |Category

14 |[Data Source DGMS
B | Contact Information : :
S.No Contaet Type | Contact Value
C | Represented by ' i
S.No Name Address Role Emuil/Phane
i T Kuppam Establishment rmefactory@agmail,com
Representative
D | Identity Mapper e e
S.No Idenvifier Name Issuing Offices Identity/Registration
Number
E |.'-Rélﬂl|’:d Offices =t e
S.No f Establishment l Address } LIN [ Relation
F | Relited Principal Emplover/ Contractor Eime =
____SNo _Establishment Address ] LiN ' Relation
S.No Act Name
1___|Payment Of Wages Act
2 Tha" Mines Act
_‘H. |-Inspections(Latest5) - - & . 1
S.No. | Inspection No. Inspection Date Inspected By Enforcement agency
_ 158676 01-02-2016 Cheruku DGMS
S8 _' Acknowledgment No | Submitted Date I Return Year
'?,'-.'."J;.ﬁ.':I;Jiiri‘iﬁ"ﬂifﬁiiﬁ" = e R TR = gt
S.No |  Enforcement |Jurisdiction Office Address Office Contuct
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Agency

!

Chief Labour
Commissioner
(Central)

Commissioner(c),
Hyderabad Hyderabad, Telangana -

040-27425673, 040-

Hyderabad |Ofo Deputy Chief 'ﬁ_’f’f’{;ampusl Opp. 27427290, 944125331, |
Shivam, Vidyanagar, Telangana ramanupi@lyBnoo.com,
, - dyclchyd-ap@nic.in

Directorate
General of Mines
Safety

Chennai  [No.46 (old)/5(new),2nd Street , Block
'aa’, Anna Nagar Chennai Chennai,

- GE 04426206771

Directorate
General of Mines
Safety

SZ_MECH1 |Bengaluru, Bengaluru Bengaluru

Tamil Nadu - 600040
Bengluru, Karnataka - 560034 l

Directorate
General of Mines
Safety

Bengluru, Kamataka - 560034

1SZ*ELECT Benguluru, Benguluru Benguluru I

e

r 71
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Govt. of India
srar [PTF WSO IERTSrer

t)_i{ }""\_‘h Ministry of Labour & Empioyment
dETNE) RUTST TARZT HENSI@errerer
myEerse versy Directorate-General of Mines Safety

INO: 302644|SZ|Chennai Region|Perm|2022(238419 Chennai Date: 02/05/2022

From:
The Director of Mines Safety,”
Chennai Region?
3% Floor, Left Wing, New Additional Building,.
CGO Complex, Shastri Bhawan,

Nungambakkam, Chennai - 600 006,

To:

Sr1 M. Manjunatha,

Owner: Kotamakanapalli Granite Quarry of 4
M/s Rathna Mineral Enterprises, /
No. 46/1, Gundlasagaram Road, Kuppam,‘/

Chittoor District-517 425 (AP). ~

Subject:  Authorization under Regulation 34(6) of Metalliferous Mines Regulations, 1961
in favour of Sri E.R. Parthasarathy, holder of Second Class Manager’s Certificate to work
as Manager of Kotamakanapalli Granite Quarry of M/s Rathna Mineral Enterprises at
Sy. No. 132, 133, 134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor

District (AP),”
Sir,

. Please refer to the application submitted online on 22.04.2022 vide Reference No. 238419 & letter
No. Nil dt: 22.04.2022, on the above subject/”

In view of whfﬂ has been sFated in the application, and in exercise of the powers conferred on the Chief
Inspector of Mines .(also desngnated as Director General of Mines Safety) under the provisions of Regulation
34(6) of the Metalllfcrpus Mines Regulations, 1961 and by virtue of the authorization granted to me by the
Chief Inspector of Mines under Section 6(1) of the Mines Act, 1952, I, do hereby authorize Sri E.R.
Parthasarathy, hq]dcr o_f Second Class Manager’s Certificate No. 901 dt: 22.06.1990.to act as Manager of
Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, at Sy. No. 132, 133, 134 & 135 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District, Andhra Pradesh State, for g period of one-
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idi Certificate, whichever is earlier, subject to

from the date of issue of this letter or validity of Statutory I

ear from ) e : . ‘
;tricl compliance of conditions mentioned below:

i i ver in another mine,
1. Manager shall not take up any appointment in any capacity \ivhaltscoizn S e mersons hos b
2. The manager shall not allow any person for employment in }t{ ) L T e o
- imparted initial/periodic vocational training as rt':qun‘cd u'm?er Rll_lllgs o
required under Rule 12 to 15 of the Mines Vocational Training ; 9 i iyl s isigy

: : ic 1
3. Every competent person in the mine shall be authorised for whu.ih hg 110 his work #s required under
be issued with a certified copy of the statutory provisions re ate 5

Reg.39(2) of the Metalliferous Mines Regulations, 1961‘.» . .
4. Afi%qua(tc) number of Supervisors (Mining Mate certificate or above) shall be appointed in cach

working shift to assist the manager. ) D .
5.No deep hole drilling and blasting shall be conducted unless a written permission has been obtained

under Regulation 106(2)(b) of the Metalliferous Mines chlllatiOFiS,‘ 1961, . ) ..

6.No Hcav‘}g'uEarth Mov(ing h)'[achinery (HEMM) shall be deployed without obtaining Wfltte}? pemtllssmn
under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 so however that not more
than two excavators shall be deployed. .

7. As required under Regulation 160(4) of the Metalliferous Mines Reguia_t:ons, 1961’, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by ﬁrmg shots, shall be
appointed to perform the duties of a blaster. No outside person shall perform the duties of the blas_tcr
and it shall be done only by statutory personnel appointed at the mine. Thus, no agreement for blasting
can be made with the explosive supplier or with any other person/firm,

8. Total amount of explosive used per day shall not exceed 75 kg and not more than 50 shots shall be
made in a day with electric detonators, [If deep hole blasting permission is granted, the explosives
quantity may be increased to not more than 500 kg and the number of shots as fixed by the manager as
per Reg. 160(5)].

9. No belowground workings shall be made,

10. The average daily employment of persons at the mine shall not exceed 50 in all_.

11. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The Jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

12. Airbome dust sampling as provided in Regulation 124(3)(a) and determination of respirable dust
content of the samples and quartz content (free silica) as provided in Regulation 124(3)(d) shall be
done at the mine.

13. No mining operations shall be conducted beyond day light hours.-

14. Above authorization shall stand cancelled as soon as the person, to whom this authorisation is bej
granted, leaves the services of the mine under reference. However, the manager shall not vacate hn‘g
office without giving due notice in writing to the owner or agent at least 30 days before the da .
which he wishes to vacate his office. A copy of the such notice shall be submitted to the Dj i
Mines Safety, Chennai Region. tector-of

15. On or before the 01st day of February in every year, Owner/Agent/Manager shall ubmi
Annual Retumn _in__respect of the preceding calendar m&ﬁﬁ%t%%
portal https://shramsuvidha,gov.in.. ——a

16. All applications seeking permissions / cxemptions / relaxations as required under t i
and its subordinate legislation shall be submitted ONLINE through wgbsite-dgms.ggi.?:.mcs A Te

17. The provisions of_chu]ation ]64(1A)(c)‘and 164(1B)(a) shall be strictly complied with in case any

18. Where by reason of absence or for any other reason, the manager is unable to exercise daily personal
supervision, a person holding at least valid Foreman’s Certificate as substitute shall be authorized tc:
act as Manager of the mine in compliance with Regulation 34(7) (a) (1) and if no such qualified person
is availab!e, the mine workings should be kept suspended during such absence of the Manager.,
Attention is drawn to Regulation 34(7) (a) and (b) in respect of the period of authorization permitted
intimation of authorization to Director General of Mines Safety, Dhanbad and the Director of Mine£
Safety, Chennai Region.

19. Intimation about the termination of manager as a result of his Transfer/Termination of Service/
Resignation shall also l:!e submitted in Form I of the First Schedule immediately ‘
20. No Ore dressing /handling/processing plant is attached with the mine.



[2].anwillml:uuling anything contained above, az:%lhurizzuiun may be withdrawn at any time as
+ provided in the aforesaid Regulation.
22,11 at any time any one of the conditions, subject to which this authorization has been granted, is
violated or not complied with, this authorization shall be deemed (o have revoked with immediate
effect,
.In the event of any change in the circumstances conneeted with this authorisation, intimation thercof
shall be sent to this Directorate,
24, This authorisation is being granted without prejudice to any other statutory provisions, which may be
or may become applicable at anytime, _
25. This authorisation may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety, .
26. A hard copy of this permission shall always be kept available in the office of the mine for reference.

23

Yours sincerely,

T R KANNAN (DIRECTOR - CIIENNAI REGION) _
TS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Y ANDHRA PRADESH POLLUTION CONTROL BOARD
S REGIONAL OFFICE, TIRUPATI
TR 1st Floor, APSFC Building, Narasimha Theertham Road, TIRUPATI - 517502
A.NARENDRA BABU, Tele : 0877-2253981
Environmental Engineer Email : rotpt-ecel@appcb.gov.in
Notice. No. C-1070/APPCB/RO-TPT/2022-| {7 69 Dt:2.08.2022

SHOWCAUSE NOTICE

Sub: APPCB - RO - TPT — M/s. Rathna Mineral Enterprises, Black Granite
mine — 4.810 Ha, Sy.No. 132, 133, 134 & 135, Kotamakanapalli (V),
Gudupalli (M), Chittoor District — Certain violations of CFO order -—
Showcause Notice - Issued -Reg.

Ref: 1. CFO Auto Renewal Order No. CTR-655/APPCB/Z0O-KNL/CFO/2017-
629, Dt. 12.09.2017 valid upto 31.12.2022.

2. Hon'ble NGT, New Delhi order dt. 27.04.2022 in O.A. No. 271 of 2022
(PB).

Lr.No. OA 271 /APPCB/Legal /NGT(PB)/2022-190, Dt. 11.05.2022.

Joint committee inspection held on 22.06.2022.

Hon’ble NGT, New Declhi order dt. 20.07.2022 in O.A. No. 271 of 2022

(PB).

S

LA O
WHEREAS you are operating a Black Granite mining unit in the name & style
of M/s. Rathna Mineral Enterprises, at Sy.No, 132, 133, 134 & 125,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for Mining of Blacl Granite —
1,200 Cum/annum in an area of 4.810 Ha.

WHEREAS you have obtained CFO from A.P. Pollution Control Board wilh
certain terms and conditions through reference 1+ cited valid upto 31.12.2022.

WHEREAS one Mr. K. Srinivasulu and other residents of Kondasamudram
and surrounding villagers, Gudupalli Mandal, Chittoor District have filed Original
Application before Hon'’ble National Green Tribunal, Principle Bench, New Delhi on
Granite quarries operating in Gudupalli (M) on blasting operations, damages
occurred to the residential houses of surrounding villages. '

WHEREAS Hon'’ble National Green Tribunal, Principle Bench, New Delhi have
constituted a Joint committee comprising of Regional office of MoEF & G
Bangalore, CPCB, SEIAA, State of Andhra Pradesh, State PCB and Collector,
Chittoor. Through reference 2nd cited,

WHEREAS in _obcciience to Hon’ble NGT, the Joint committee have completecd
the inspection on 22.06.2022 and submitted Joint committee inspection report Lo
Hon'ble NGT. The joint committee have found the violations on the following consent

order conditions.

1. Bujfer zone of" 7.5 meters all around the mine lease area for green belt
development is not being maintained. The Project Authorities are conducting
mining operations even in buffer zone.

1)

Pro;ec! Authorities were not provided details/records regarding the CSR
activities and year wise expenditure incurred Jor each financial year.

3. Avenue plantation (tall plants) of at least 1.5 m height for 1 km length of the
approach road on either side of the road has not developed.

4. No water sprinklers and mobile water sprinkling tankers are available at the
mine lease areaq.

5. Molnifon'ng reports of Ambient Air Quality (AAQ), Ground water level and quality,
Noise levels, are not available.

6. P(.'r:ms_:sxon from Competent Authority for withdrawing of ground water from bore
wells is not available.
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Garland drains and Siltation ponds are not available.
Measures for ground water recharge are not being taken.

Quer Burden is being dumped out of the mine lease area. Approval regarding
dumping of OB out of the rine lease area is not available.

Retaining wall at the end of OB dump of appropriate size is not avaltlable.

Details/records regarding the Occupational Health Surveillance of workers are
not available.

. Details/records regarding constitution of separate Enwvironmental Managemernt

Cell are not available.

Details/records regarding funds earmarked for, . environmental protection
measures are not available.

Project Authorities are not submitting six monthly compliance reports along with
monitored data to competent authorities on regular basis.

Project Authorities are not submitting Environmental Statemnent in IFForm-V to
competent authorities on regular basis.

WHEREAS Hon’ble Hon'ble National Green Tribunal, Principle Bench, New

Delhi have further directed the State Pollution Control Board and State Environment
Impact Assessment Authority (SEIAA) directed to take [urther remedial action in
accordance with the Law by following due process. Through reference 5'' cited.

In this regard, yvou are here by directed to submit a reply on the above

violations in the CFO order within 7 days from the receipt of this notice, lailing which
action will be initiated against your Granite Cutting and Polishing unit under the
rclevant provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and control of Pollution) Act, 1981. |

To

( . f J ——it
~~ENVIRONMENTAL ENGINEER

M/s. Rathna Mineral Enterprises,
Black Granite mine — 4.810 Ha,

Sy.No,

132, 133, 134 & 135, Kotamakanapalli (V),

Gudupalli (M), Chittoor District.

76



282
RATHNA MINERAL ENTERPRISES

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

The Environmental Engineer,
AP Pollution Control Board,
Regional Office, Tirupati

o
I} / 7/’1i

Dt. 09/09/2022.

Sub: APPCB RO TPT — Showcause Notice received from AP Pollution
Control Board, Regional office, Tirupati, in connection with . the
Original Application No. 271/2022 filed by A. Srinivasulu and other
residents of Konda samudram village — Reply submitted for kind

consideration — Reg.

Ref: Show cause Notice. No. C-1070/APPCB/RO-TPT/2022-

1569, Dt: 27.08.2022.

We humbly submit that, we are operating Granite mine at lease arca of 4.810
Ha with valid Environmental Clearances, Consent For Establishment and Consent For

Operation from Pollution Control Board. Copies enclosed Annexure ], I1, I1I.

At this juncture we have received Notice from AP Pollution Control Board on
certain consent conditions violations in connection with Original Application No.
271/2022 filed by A. Srinivasulu and other residents of Konda samudram village.

In view of the above, we are herewith submitting the condition wise
compliance on the observations made during the visit of Joint inspection committee

held on 22.06.2022.

S.
No

Observations made by Joint inspection
committee on 22.06.2022

Compliance

1.

Buffer zone of 7.5 meters all around the
mine lease area for green belt development
is not being maintained. The Project
Authorities are  conducting  mining
operations even in buffer zone.

We are maintaining buffer zone
7.5 meters towards all directions
as per norms. Photographs
enclosed.

o

Project Authorities were not provided
details/records regarding the CSR activities
and year wise expenditure incurred for each

financial year.

We are taking up CSR activities
at surrounding villages every
year. List enclosed.

Avenue plantation (tall plants) of at least
1.5 m height for 1 km length of the
approach road on either side of the road has
not developed.

We have developed greenbelt an
either side of the roads with local
species.

4.

No water sprinklers and mobile water

We are engaged tractor mounted |

Head Office :

Pnhone :

4 18/1. 1st Floor, “Kalyana Samuchaya” 6th Cross 5th Main, Gandhinagar, Bangalore - 560009, INDIA.
0B0-41136223, Fax ; 080-22284461, E-mail : rmegranite @ gmail.com ‘Vebsite : rmegranutes.com
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RATHNA MINERAL EN

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

TERPRISES

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

L

sprinkling tankers are available at the minc | water sprinklers ~ for  dust
lease area. suppression. Photos enclosed

5. | Monitoring reports of Ambient Air Quality | As per the instructions, we have
(AAQ), Ground water level and quality, | engaged 3" party analysis
Noise levels, are not available. agency namely  M/s.  Star

Analytical Services The analysis
report  pertaining to  August
month are herewith enclosed.

6. | Permission from Competent Authority for | We consume very less water that
withdrawing of ground water from bore | too from mine pit arca. No
wells is not available. additional drawing of

groundwater.

7. | Garland drains and Siltation ponds are not [ We have provided Garland
available. drains and Siltation ponds. The

water so collected is being used
for spraying on roads and for wet
drilling operations, greenbelt
development ele. Photos
enclosed.

8. | Mcasures for ground water recharge are not | We consume very less water that
being taken. too from mine pit area. No

additional drawing of
groundwater.

9. | Over Burden is being dumped out of the | As per the geography of the
mine lease area. Approval regarding | mine lease area there is no
dumping of OB out of the mine lease area is | availability of plain land for
not available. dumping of overburden. In this

connection we have applied for
additional land located adjacent
to the mining area for dumping
of over burden and in this
connection we have obtained
NOC from revenue Department.

10. | Retaining wall at the end of OB dump of | Provided retaining wall
appropriate size is not available.

I'l. | Details/records regarding the Occupational | Medical services are provided to
Health Surveillance of workers are not |the workers as and when
available. necessary.

12. | Details/records regarding constitution of | Sri K. Krishna Murthy, is a
separate Environmental Management Cell graduate with total experience of
are not available, 20years in mining operations

looking after the Environmental
Management Cell. J

Head Office :
Fhone :

# 18/1, 1st Floor, “Kalyana Samuchaya”,6th Cross,5th Main, Gandhinagar, Bangalore - 560009, INDIA.
080-41136223, Fax : 0B0-22284461, E-mail : rmegranite @ grnail.com V/ebsite : rmegranutes.com
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RATHNA MINERAL ENTERPRISES

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUPPAM - 51 7425 Chittoor District (A.

P) INDIA, Phone : 08570-25572

13. | Details/records regarding funds earmarked | Details enclosed.

for environmental protection measures are

not available.

14. | Project Authorities are not submitting six | We have submitted half ycarly

monthly compliance reports along with compliance reports along with

monitored data to competent authorities on | the monitoring data for the 1
half of 2022. Acknowledgement

regular basis.
received is here with enclosed.

15. | Project Authorities are not submitting Submitted. Copy enclosed

Environmental Statement in Form-V to
competent authorities on regular basis.

In view of the above, it is requested to drop any action against our mining
project and further we are obey to follow any instruction received from the Board

from time to time.

Submitted.

Yours faithfully
For RATHNA MINERAL ENTERPRISES

M. MANJUNATHA :
PARTNER

Head Office : # 16/1, 15t Floor, “Kalyana Samuchaya!,6th Cross,5th Main, Gandhinagar, Bangalore - 560009, INDIA
. 3, Fax : 080-22284461, E-mail : rmegranite @ gmail.com Vebsite : rmegranutes.com
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Government of India
29 U9 AR HAT0d
Ministry of Labour & Employment
G & AR ey
Directorate General of Mines Safety

=13 &9 /Chennai Region

No. CNR/Granite/Order 22(3)/2022/_12 1y Chennai, dated the _2 .S |os[1uu

From
The Director of Mines Safety,

Chennai Region,
3" Floor, Left Wing, New Additional Building,

CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

To
Sri M. Manjunatha,
Owner: Kotamakanapalli Granite Mine of
M/s Rathna Mineral Enterprises
No.6/6/11, 2™ Floor, 1% Main Road,
Sreekantan Layout, High Grounds,
Bangalore-560 001,

SUBJECT: Order under Secton 22(3) of the Mines Act, 1952  for
Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, at Sy. No. 132,
133, 134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District,

Andhra Pradesh State — Reg.

Sir,
Please refer to the inspection of your above mine by the officers of this Directorate on
23" August, 2022. ' '

The inspection revealed the following contraventions of the provisions of the Regulation
106 of the Metalliferous Mines Regulations, 1961. The mine was worked without forming proper
benches or adequately sloped. Height of the benches was varying 20m to 30m on the eastern
side, 30m to 35m on the southern side, and 20m to 25m on the northern side. Sides were not
properly dressed and loose boulders were found hanging precariously along the sides.

In view of the dangerous conditions mentioned above, I am of the opinion that there is
an urgent and immediate danger to the life and safety of persons employed in Kotamakanapalli
Granite Min.e of M/s Rathna Mineral Enterprises. Therefore, by virtue of powers conferred on me
under Section 22(3) of the Mines Act, 1952, 1, hereby prohibit employment of persons in
Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, at Sy. No. 132, 133, 134 &
135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District, Andhra Pradesh State, till
such time t!je above mentioned dangers are removed and the order is vacated in writing.
However, this order does not prohibit employment of only those persons whose presence may
be reasonably necessary to remove the dangers,
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The work of removal of dangers shall be done in the following manner:

(@) The work of removal of danger shall be done under the personal supervision of the
manager and shall be kept suspended whenever the manager is absent for any
reason whatsoever,

(b) No person shall be engaged at the bottom of the high benches where there is
danger due to fall of sides.

(c) Formation of benches as required by the Regulation 106 of the Metalliferous Mines
Regulations, 1961 shall be done from top downwards only.

(d) All approaches to the bottom of high benches shall be kept fenced securely and
effectively so as to prevent any inadvertent entry of persons.

A copy of the order is being sent to the Central Government as required under Section
22(5) of the Mines Act, 1952.

A copy of this order shall be kept displayed on the Notice Board at the mine for a period
of at least three weeks from the date of receipt of this order or till the order is vacated in
writing, whichever is earlier.

An immediate acknowledgement of this ORDER is requested.
Yours sincerely,

Y=
2 Clat 2t
(T.R. Kannan)

Director of Mines Safety,
Chennai Region, Chennai.

81
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Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuiments

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittaor District (A.P) INDIA, Phene : 08570-25572

Date: 29.08.2022.
MS/Rathna/2022

To,
THE DIRECTOR OF MINES SAFETY,

CHENNAI REGION,
3" Floor, Left Wing, New Additional Building,

C.G.0O. Complex, Shastri Bhawan,
Nungambakkam, Chennai — 600 006, TN.

Respected Sir,

Sub: Request to grant more time for forming proper benches or adequately sloped
height as the benches Regulation 106 as the Metalliferous Mines Regulations,

1961. M/s. Rathna Mineral Enterprises at Sy no. 132, 133, 134 & 135 as
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District, AP.

Ref:  Your Letter No. CNR/Granite/Order 22(3)/2022/1214 Dated 25.08.2022.

Kind attentions is drawn to the subject and reference cited, wherein the Director of Mines safety
directed us rectify certain breaches noticed during their inspection and passed orders for
prohibition of employment of persons in the quarry leased area till such time the mentioned
breaches are rectified and order is vacated in writing with certain exception for the prohibition

under section 22(3) of the Mines Act, 1951.

We will giving instruction to Mine Manager, Mine Mate and other supervisors above said work.
Person are engaged at the bottom of high benches where there Adjacent angle of the height

fenced sequirely till reduces the height of the benches.

Formations of benches regulation 106 of metalliferous mines Regulation 1961 shall be done
from top to down ward only. A copy of this order shall be kept displayed of the notice Board at

the mine for a period of above said work completed

In this connection, we humbly request you to kindly grant some more time for rectification of
the breaches pointed in the notice duly complying with the rules and regulations for the safety of

the workers working the quarry leased area.

Thanking You
Yours Faithfully

For RATHNA MINERAL ENTERPRISES

A7 7 >

Partners

RATHNA MINERAL ENTERPRISES

‘;@"?-Gngnn f"‘f//,
s ——
Head Office : # 18/1, 1st Floor, “Kalyana Samuchaya”,6th Cross,5th Main, Gandhinagar, Bangalore - 5
Phone : 080-41136223, Fax : 080-22284461, E-mail : rinegranite @ gmail.com Weosite : rmegranutes.com

60009, INDIA,
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
i SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

NOTICE BORD DISPLAYD
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SYNO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

FENCING AT OUR QUARRY
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SYNO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

UE TO HEAVY RAIN WORKING PIT FILLED

WITH WATER

85
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Government of India
M Uq AR HH@q
Ministry of Labour & Employment
G YRen wERey
Directorate General of Mines Safety
@=7¢ &3 /Chennai Region

No.CNR/DDMS/Granite/VL/2022/ Chennai, dated the

From:

To:

The Dy. Director of Mines Safety,

Chennai Region,

3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

Sri M. Manjunatha,

Owner: Kotamakanapalli Granite Mine of
M/s Rathna Mineral Enterprises
No.6/6/11, 2™ Floor, 1% Main Road,
Sreekantan Layout, High Grounds,
Bangalore-560 001.

Subject:- Inspection of Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, by Sri

Sir,

T.R. Kannan, Director of Mines Safety & Sri Raghupathi Peddireddy, Dy. Director of
Mines Safety, Chennai Region, on 23.08.2022.

Please refer to the above inspection of your mine made on 23.08.2022. During

inspection, following violations of statute were observed:

Regulation 60 of MMR, 1961: Plan & sections were not maintained at the mine.
Regulation 115 of MMR, 1961: Top of Opencast workings was not securely fenced.

Rule 29B of the Mines Rules, 1955: Initial and periodical medical examinations of the
workers employed at the mine were not being done.

Rule 6,9 of the Mines Vocational Training Rules, 1966: The persons employed in the
mine were not imparted Initial/Refresher vocational training.

You are hereby requested to take necessary action to rectify the above violation

immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

Sd/-
(Raghupathi Peddireddy)
Dy. Director of Mines Safety,
Chennai Region, Chennal.
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Memo No.CNR/DDMS/Granite/VL/2022/ 17 2 s Chennali, dated the 2.5 [o8 (1022

Copy forwarded for favour of information & necessary action to: The Manager, Kotamakanapalli
Granite Mine of M/s Rathna Enterprises, Sy. No. 132, 133, 134 & 135 of Kotamakanapalli

Village, Gudupalli Mandal, Chittoor District (AP). N
Fa v * ™
Qe 7AW

Dy. Director of Mines Safety,
Chennai Region, Chennai.
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Quarry Owners, Processers & Exporters All Kinds of Rough Granites B

S RATHNA MINERAL ENTERPRISES

locks & Monuments

46/1, Gundlasagaram Road, KUPPA

Date: 05.09.2022.

o

No. MS/Rathna/2022 T e

TD, Al ’._/' -‘\.: \ ) S

THE DIRECTOR OF MINES SAFETY, RN A S
[y PR orer - o \ 5

CE]ENNM REGION, /i R 7
3" Floor, Left Wing, New Additional Building, v gl N
C.G.0. Complex, Shastri Bhawan, N ; lz\{b/"\ :
Nungambakkam, Chennai — 600 006, TN. e o #i

o

Respected Sir,

Sub: Inspection of Kotamakanapalli Granite Mine of M/s Rathna Mineral Ehlcrpriscs,
by Sri T.R. Kannan, Director of Mines Safety & Sri Raghupati Peddireddy Dy.
Director of Mines Safety, Chennai Region on 23.08.2022 — Notice issued —

Preliminary Rectification Report submitted - Regarding

Ref:  Your Letter No. CNR/DDMS/Granite/VL./2022/1225, Dated: 25.08.2022,

I invite kind attention to the subject and reference cited, wherein the Director of Mines
safety after conduct of inspection of our Mine on 23.08.2022 issued a notice to rectify certain

breaches pointed out therein, In this connection, we humbly submit our preliminary rectification

report for kind perusal.

Particulars of violation Rectification Report
Regulation 60 of MMR, 1961 In this connection, we humbly submit that we will
arrange to prepare plan and sections and submit the

same in due course.
(Note: We have already submitted Surface Plan in the

year 2016)

Regulation 115 of MMR, 1961 In this connection, we humbly submit that as per the
directions of the DGMS, Chennai we constructed

safcty wall around the sidewalls and herewith
enclosed photographs.

Rule 29B of Mines Rules, 1955 In this connection we humbly submit that before
pandemic we were conducted initial and periodical

medical examinations of the workers employed at the
mine. Since 19.07.2022 we have stopped quarrying
operations due to issuance of Notice by the Mines and
Geology department,

Reference our letter dated. 23.08,2022.

M - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

Head Office : # 18/1, 1st Floor, “Kalyana Samuchaya”,6th Cross,5th Main, Gandhinagar, Bangalore - 560009, INDIA.
Phone : 080-41136223, Fax : 080-22284461, E-mail : rmegranite @gmail.corm V/eosite ! rmegrariutes.com
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RATHNA MINERAL ENTERPRISES

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUPPAM - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

Rule 6, 9 of the Mines Vocational Training
Rules, 1966.

In this connection, we humbly submit that due to non
availability of center near our mine we could not
taken up the task. However, we promise that soon
after re-opening of Mine we will educate and
encourage workers working in mine to take up the
Initial / Refresher vocational training.

[n view of the above circumstance, we request you to kindly give us more time to rectify

the breaches if any and submit compliance of breaches pointed out in the Notice. Until such time

we request you not to take any coercive action against our mine,

Thanking You

Yours Faithfully

For Rathna Mweral Enterprises

Pariner

Head Office : # 18/1, 1st Floor, “Kalyana Samuchaya”,6th Gross,5th Main, Gandhinagar, Bangalore - 560009, INDIA.

Phone : 080-41136223, Fax : 080-22284461, E-mail - rmegranite @ gmail.com Websita : rmegranutes.com
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R RATHNA MINERAL ENTERPRISES
& BLACK GRANITE MINE

SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

WE ARE USING WIRESAW AND NON
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

INSPIRATION PRIZE FROM TAMILNADU
MINES SAFETY ASSOCIATION

!
i
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI Village,
GUDUPALLI Mandal, CHITTOOR Dist, A.P.

TOPOGRAPHY OF THE MINE
FENCING / BUFFER ZONE
ENTRY BLOCKED
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CSR ACTIVITIES
We have undertaken the following CSR activities as per the details given below.
SNo. [ DATE ACTIVITY ]
1 14.10.2015 Contribution of Rs. 2,00,000/- towards Swachh Bharat Program vide
RTGS No. sSBMYR2015101401320086, Dt. 14.10.2015
Contribution of Rs. 2,00,000/- towards donation for Gangamma Jatara
2 13-05-2016 | temple renovation at Kuppam vide RTGS No. SBMY216134012098, Dt.
13.05.2016
3 14-08-2017 Donation towards Kuppam Model Police Station Garden Development at
Kuppam worth Rs. 30,000/-
Supply of 40 School Bags to the students of MPP School,
4 25-11-2017 | Kotamakanapalli worth of Rs. 10,000/- & also donation to 02 poor
students for study at Corporate schools worth of Rs.40,000/-
s 01-12-2017 Conlributioq of Rs. 25,000/- to Kangundhi Temple Karthik Purnima
Deepotsav vide RTGS No. SBIN817335989107, Dt. 01.12.2017
Providing Rough Stone slabs to install with names at various Departments
6 27-07-2018 | and Sections in the Dravidian University, Kuppam in connection with
NAAC Visit.
- 25-10-2018 Contribution of Rs. 100000/ towards CM relief fund, A.P through DD
No. 982963, Dt. 25-10-2018 drawn on SBI, Kuppam
8 31-08-2019 Contribution of Rs. 100000/- towards CM, Relief fund, A.P. through
D.D.No. 984115, Dt. 31-08-2019 drawn on sBI, Kuppam
Contribution of Rs. 2,00,000/- towards A.P. Chief Ministers Relief Fund
0| 9042020 | rough D.D.NO. 496904, Dt. 09.04.2020, drawn on SB, Kuppam
During outbreak of COVID-19, as our mine is situated bordering to
10 05-05-2022 Tamilnadu State. We have provided Food, masks and sanitizers for the

safety of the people returning to their homes as well as to the Police
personnel on the bordering check post under our CSR Activity.

11

07.09.2022

Culvert Work Due to Damage Hevy Rain at Kotamakanapalli Village.
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KUPPAM GRANITE ASSQCIATION

95

P "”?:-.T:@N?:‘_‘f\_

%ﬁ@\? Reg.No. 76/2015

& ;r’ TQ‘L, - Kuppam, Chittoor (Dt), Andhra Pradesh
RECEIPT

Date:14.10.2015.

Received Payment from M/s. RATHNA MINERAL
ENTERPRISES for Rs. 2,00,000/- (Rs. Two Lacks only) through
RTGS Reference No. SBMYR2015101401320086, Dt.14.10.2015,
towards donation for Swachh Bharat Program at Gundlasagaram
Village, Gudupalli Mandal, Chittoor Dist.

For Kuppa.m Gramte Association

,713 (/WL EES
- K. V.Srlmvas
(President)
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Y/ KUPPAM GRANITE ASSOCIATION
%@ ) Reg.No. 76/2015
p’I;f\ f,:f‘ijé Kuppam, Chittoor (Dt), Andhra Pradesh
RECEIPT

Date: 13.05.2016.

Received Payment from M/s. RATHNA MINERAL

ENTERPRISES for Rs. 2,00,000/- (Rs. Two Lacks only) through

RTGS Reference No. SBMY216134012098, Dt.13.05.2016, towards

donation for Gangamma Jatara at Kuppam.

For Kuppam Granite Association
L,//’: T 1
/u"/v gic-{

“ K.V.Srinivas
(President)
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KUPPAM GRANITE ASSOCIATION

4.46—@ :
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Reg.No. 76/2015
Kuppam, Chittoor (Dt), Andhra Pradesh

5
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RECEIPT

Date:. 14.08.2017.

Received Payment from M/s. RATHNA MINERAL

ENTERPRISES for Rs. 30,000/- (Rs. Thirty thousand only)

Dt.14.08.2017, towards donation for Kuppam Model Police
Station Garden development at Kuppam.

For Kuppam Granite Association

T

K.V.Srinivas
(President)



are hop fp mshe 22 et

whal  chdob Ao/
@chﬂOL

OTAMAKAHAPALLI
Euvdnnatli (M), Chitcoor Dt (AP

98



99

304
B KUPPAM GRANITE ASSOCIATION
(20 Reg.No. 76/2015
p’m Kuppam, Chittoor (Dt), Andhra Pradesh

RECEIPT

Date: 01.12.2017.

Received Payment from M/s. RATHNA MINERAL
ENTERPRISES for Rs. 25,000/- (Rs. Twenty Five thousand only)
through RTGS Reference No. SBIN817335989107, Dt.01.12.2017,
towards donation for Kangundhi Temple Karthik Purnima

Deepotsav at Kangundhi Village, Kuppam Mandal, Chittoor Dist.

For Kup%am-(}ranite Association
) . -~
) el
K.V.Srinivas
(President)
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Phone: 08570 - 278 220, Fax: 08570 - 278 230
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Date: 27.07.2018

To whomsoever it mav concern

Dravidian University places on record with appreciation, the laudable help
extended by M/s Ratna Minerals, Kuppam by providing Rough Stone Slabs to
install with names at various Departments and Sections in the University campus.
The University expresses its gratitude to M/s Ratna Minerals, Kuppam for the

timely cooperation in beautifying the campus in connection with NAAC visit.

b - !
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RATHNA MINER®L ENTERPRISES

| BLACK GRANITE MINE
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RATHNA MINERML ENTERPR'SES
BLACK GRANITE MINE

%) SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

SUPPLY OF FOOD, MASK & SANITIZERS FOR
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

CULVERT WORK
DUE TO DAMAGE HEVY RAIN AT

KOTAMAKANAPALLI Village
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

GREEN BELT
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SYNO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

WATER SPRAYING FOR DUST SUPPRESSION
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STAR ANALYTICAL SERVICES

(ENVIRONMENTAL TESTING LABORATORY)
fo Laboratory Accredited by NABL as per ISO/NEG 17025:2017

) Star Analytical Scrvices

: Date:12,09,2022
Ref: SAS/ CFO, EC/COMPS& Form V/IRME/APPCB/RO-TPT 12022-01

To

The Environmental Engineer

Andhra Pradesh Pollution Control Board,

Regional Office, 1% Floor, APSFC Building,

Balaji City, Narasimha Teertham Road (Near LIG),

Tirupati — 517 502

Respecled Sir,

Subject:

M/s Rathna Mineral Enterprises, Sy.No.132,133.134 & 135, Kotamakanapalli (V), Gudupalli (M),
Chittoor District., Andhra Pradesh _ Submission of Environmental Statement Form V (2021 - 2022) &

half yearly compliance reports of CFO & EC for the period from January 2022 and June 2022 audited
through our NABL accredited laboratory _ Reg.

Reference:

1.Consent Order No: Order No: CTR —855/APPCB/ZO-KNL/CFO/2014-838 dated on 23.01.2014
2. Order No: SEIAA/AP/CTR — 180/2013 4828 dated on 25.10.2013

With reference to the above, We Star Analytical Services on behalf of M/s Rathna Mineral Enterprises
submitting audited Haif yearly compliance report for the period from January 2022 to June 2022 on
CFO & EC Conditions vide based on the data and documents submitted by the industry during our audit
process and Environmental Statement Form V (2021 — 2022).

Thanking you,
Yours Sincerely
for Star Analytical Services

Authorized Signatory

Enclosure: CFO, EC Compliance Report & Form V

2" Floor, 18-21/1, Vengalayapalem, Guntur, Guntur Dist., Andhra Pradesh - 522 005.
Cell : +917095734733, +91 7893349325, E-mail: info@staranalyticalservices.co.n
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE

SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

GARLAND DRAINAGE
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%) Copy ta the Deputy Director of Mines & Geolo
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RPAD

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENY OF MINES & GEOLOGY |, IBRAHIMPATNAM

Letter No.3599/D13-2/2021 Data:28-08-2021

From o

V.G.Venkata Reddy, /s Rathna Minerals Entarprises,
Director of Mines & Geology, Ptr: Sri M.Manjunatha,

5™ Floor, B-Block, No.46/184, Gundlasagaram Road,

Sri Anjancya Towers, 1brahimpatnam, Gudupalil Mandal, Kuppam - 517 425,
Vijayawada, Krishna Distrlct. Chittoor District,

Sir,

- Quarry Lease for Colour
In Sy.No.9 Part (0.341 Hectares), 136
ectares) of Kotamakan

apalli Village, Gudupali| Manda), Chittoor
District - Appiication filed by M/s Rathna Minerals Enterprises, Partner:

Premium amount of Rs.9,95,800/- for Issue

arding,

Ref: 1. Quarry Leasa application dated.Nil
2, ADMG, Palamanery File No.288/Q1
3. G.O.MS.NO.BS, Industries & Comm

received on 24.01.2011.
/CG/2011, dt.25.03.2021.
erce (M.II1) Dept, dt:04.{_}8,2021.

LL LT

I Invite your attention to

through the reference 1% cited, an application for grant of Quarry Lease for Colour-

Granite and the area as mentioned in' the subject clted In the name of M/s Rathna

Minerals Enterprises, ptr: s M,Manjunatha recelved by the ADMBG, Palamanery on
24,01.2011, i :

Through the reference 2" cit
proposals duly recommending for
Hectares as against the applled an
Colour Granite, .~ - ' - :

ed above, the ADM&G, p
.grant of Quarry lease
extent of 1.000 Hectaras

alamanery has submitted
for an extent of 0.766
In the subject area for

In the reference 3™ cited above, the Government has Issueqd amendments to
Rule 7, 9, 12 & 14 of APMMC Rules, 1966 stating that upan receipt of a3 Premium
2mount which is equivalent to ten times of Annual Dead Rent, the Director of Deputy
Director, as the case may be, shall take decision to grant precise area for the said
_purpose. : - : -

In this connection, It Is to inform that, on scrutiny of the proposals of the
ADMG, Palamaneru, it Is concluded that In order to conslder for issue of Notice (Lon
‘requesting to submit Approved Mining Plan (AMP), EC & CFE of the precise area (LoI)
ta be granted for Quarry lease for an extent. of 0,766 Hectares - after recelpt of .
Premium Amount payable as per amended APMMC Rules, 1966. . i ;

Therefore, the applicant M/s Rathna 'Mlncrals Enterprises,
Sri M.Manjunatha is requested to remit. the Premi

um’’ amount - of Rs.g.gs.aoo)_-
(Rupees Nine Lakhs Ninety Five Thousand snd Elght Hundred only) to the Head of
Account of 0853-102-81 with DDO Code No.1109 130 7001 (ADM&G, Palamanery)-
within (15) days from the date of receipt of this [etter and submit: the original |
challan copy to the ADMEG, Palamaneny f by logln In S'Ingle'desktop"pbi-'tal'thmugh' v
payment of premlum amount provision In the case of application filed tl‘imllgh single
desktop as the case may be, so as to take further necessary, action ‘on your
application, } I R S

Yours falthfulty

DIRECTOR

equest to collect the co of OriginalChallans of
remittance of Premlum Amount and s £y fainalc

ubmit the complignce | 0/0.DM8G,
!brahfmpatnam within (15) days of recelpt of such chnllan,p B S e, Of Fdii R

ay, Cﬁlltoor_ for favour of Infarmation.. R
// ATTESTED 4/ b

. for DIRECTOR OF MiNES &, GEOLOGY '

@

i L

S0/-V.G.VENKATA REDDY |
OF MINES & GEOLOGY | -

TR F
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' _ADI;IG,' Palamanery, it Is conduded that in order to conzider for ksue of Notice (LOI)

": k] L .J:;_._a',,,‘-.:'l ';15{_;-:;:\;:4"9__)»: 43 el § o B

. application. 2 :

chot mn?:*? Premium “ Amount: and “submit: the ! compliance* L
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GOVERNMENT OF ANDINA PRADEYY
DEFARTMENT OF MINES & GEOLOGY )

TRRANINPATIHAL
Leller N0.3600/013.2/2021

Rrap

Umm-owmn
From Tof/
V.G.Venkala Reddy, | /-l 3 Rathna Minarals Emerprives,
Director of Mines & Geology, Partnary g H.Hnnjmmm,
5™ Floor, 0-Block,

ND.‘WIR., Gundiass aram R
51 Anjaneya Towers, |hrahlmpmum. y .

Gudupaii Mangal Kuppam « 517 425,
Vijayawada, Krishna District, Chittoor Districy, - P‘
Slr,

€3 - Department of Mines & Geology - Quarry Lease for Colonr
Granite an extent of 0,766 Hectares In Sy,No.9 part (0.341 Moctarms), 136
Part (0.425 Hectares) of Kotamakanapalii Village, Gudupali| Mandal, Chittoor
District - Application fled by M/s Rathna hineraly Enterprises, Plr: 5
H.Manjunatha - Remittance of Premium amount of Rs.9,95,800/- for lsave of
Notice (Lol) - Requested - Regarding, '
Ref: 1. Quarry Lease application dated.nil recelved on 24.01.2011.
2. ADMG, Palamanery File No.288/Q1/CG/2011, 9t.25.03.2021.
3. G.0.Ms.No.65, Industries & Commerce (M.111) Dept, d1:04.08.2021,
o ham - : g -
I Invite your attention to the subject and references clted and inform that,
through the referenca 1% dted, an application for grant of Quarry Leasa for Colour
Granite and the area 35 mentloned

=
A 1
R R

In the subject dted In the name of M/% Rathna !
Minerals Enterprises, Partner: 5 M.Manjunatha received by the ADMAG, Patamanery &
on 24,01.2011. AL , A B S _ b
Through the reference 2 dted above, the ADMEG, Palamaneru has submilted i
Proposals duly recommending for grant of Quarry lease for an extent of 0,766
Hecares as against the a

oy At

Ppiled an extent of 1.000 Hectares In the subject orea for
COI_GUI' Granite. g ;

| ! %

In the reference I ded above, the Government has ksued amendments
Rule 7, 9, 12 & 14 of APMMC Rules, 1566 stating that uponreceipt of » Premium
amount which is equivalent to ten times of Annual Dead Rent, the Director or Deputy

Dlrednr,asﬂsecxseﬂwbe,stmﬂ toke dedsion o grant prectse ares for the zaid
purpose., ' b : £l

In this connection, it i o Inform

esting to submit Approved Mining Plan (AMP), .EC & CFE of the precise sres (Loi)
tr:q:e grantadmhr.Qlarry lezse for aniextent of |0.766 Hectares

Aecha 02-81 with Dbp,_coda"m;:_:os'x;q.rpqx;(ms Patsmanery) -

' wmmr‘(gna”wx‘m-" the  date ‘of . mﬂﬁfvﬁ?"h‘;“;hw SUbmIt’ the  original,
) COpy o the ADMAG, Palamaneru by 'login In single de: throug 7

: Wchallan_ t of ﬁ::mfum amount provision in the case o(~appllmoﬂ_n§gd through ;tnglq_ &

-

m&mmmw of Orig

s Ty
Wy

inalChatlans of
the’ O/0.0HAG,

mh 4
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RATHNA MINERAL ENTERPRISES

BLACK GRANITE MINE
SY NO: 132,133,134 & 135 of KOTAMAKANAPALLI
Village, GUDUPALLI Mandal, CHITTOOR Dist, A.P.

RETAINING WALL

113




	302551a7956cc563f22f322e76f8ab2bdf3772bd7f0c5912ce57d86d5b936433.pdf
	8th Respondent

